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[Shri B. N. Datar.] papers as required under
sub-seciion (2) of section 11 of the Salaries
and Allowances of Ministers Act, 1952: —

(i) Rule for reimbursement by
Government to a Minister of the net
deductions made by an Air
Transport Company on cancellation
of the air passage.

(i) Amendment to the Ministers
(Advance for motor-cars) Rules.
[Placed in Library. See No. S-
35/53.1

THE CALCUTTA HIGH COURT
(EXTENSION OF JURISDIC-
TION) BILL, 1953

THE MINISTER FOR HOME AFFAIRS
AND STATES (DRr. K. N. KATJU) : Sir. I bee to
move for leave to introduce a Bill to extend
the jurisdiction of the Hieh Court at Calcutta
to Chandernacore and the Andaman and
Nicobar Islands.

MR. CHAIRMAN: The question is:

"That leave be granted to introduce a
Bill to extend the jurisdiction of the High
Court at Calcutta to Chandernacore and
the Andaman and Nicobar Islands."

The motion was adopted.

DRr. K. N. KATJU: Sir. I beg to introduce
the Bill.

THE FINANCE BILL. 1953—contd.

MR. CHAIRMAN: We get back to the
discussion of the Finance Bill. 1953.  Shri
Gulsher Ahmed.

GULSHER AHMED
Pradesh): Yesterday I promised
to give the House more information
about the economic situation in my
State  before the Income Tax Act
was  introduced. The  Vindhya
Pradesh is a purely agricultural State.

SHRI (Vindhya

[ COUNCIL ]

Bill, 1953 3608

Kuwaja INAIT ULLAH (Bihar): Please
speak louder.

SHRI GULSHER AHMED: We have not
got any industries in that State. The only
cottage industry that we have there is the
manufacturing of bidis and weaving.

SHRIJ. R. KAPOOR (Uttar Pradesh): If the
hon. Member would go to the back seat and
speak then he would be more audible.

SHRI GULSHER AHMED: Most of the
trade was in the form of import from British
India to the Indian States and vice versa. All
these areas composed what were called the
princely States and we did not have any kind
of taxes like the income-tax or super-tax. We
had, of course, different' kinds of taxes which
were known as customs permits. But then
these States were merged together and
brought into one unit, now known as the
Vindhya Pradesh.

With the Rajpramukh it was made a Part B
State. Then, in the year 1949, before the
Constitution was enforced, it was made int" a
Part C State—(a Chief Commissioner s Pro-
vince) and the institution of Rajpramukh was
abolished. But. in the year 1949, the Central
taxation laws were extended to Part B and Part
C States, as a result of which, in the year
1950-51, people were asked to file returns of
the income that they had made in the previous
years. Besides this, the Income Tax Officer
also served a notice on the merchants to
furnish the accounts for the years 1943 to
1949 on the presumption that, as they were
selling goods in British India, they must have
been making profits or profits might nave
accrued in British India. So, they are liable'
for taxation. Well, Sir, I would just read a few
portions of the section of the Income Tax law
which is rele-vant for this discussion so that 1
may be able to make myself dear to this
House because, without reading that section [
will not be able to make myself clear. That
is section 34 of



3609 The Finance
the Indian Income Tax Act, 1932.

"(1)If -

It reads:

(a) the Income-tax Officer has reason to
believe that by reason of the omission or
failure on the part of an assessee to make i
return of his income under section 22 for
any year or to disclose fully and truly all
material facts necessary for his assessment
for that year, income, profits or g/ains
chargeable to income-tax have escaped
assessment for that year, or have been
underassessed, or assessed at too low ;i
rate, or have been made the -ub.iec t of
excessive relief under the Act, or excessive
loss or depreciation allowance has been
computed, or (b) notwithstanding that there
has been no omission or failure as
mentioned in clause fft) on ths part of the
assessee. the Income Tax Officer has in
conseauence of information in his
possession reason to believe that income,
profits or gains chargeable to income tax
have escaped assessment for any year, or
have been under-assessed or assessed at too
low a rate or have been made the subject of
excessive relief under this Act, or that
excessive loss or depreciation allowance
has been computed.”

So, the Income Tax Officer has tried to
bring these people under Section 34, sub-
clause (b) and his contention is that the
income has escaped assessment and he has
asked these people to produce their accounts.
Now, I ask you, Sir, how is it possible for
these people who, living in the Indian States,
never knew that after nine or ten years the
Income Tax laws of the Central Government
are going to be extended and so they should
keep their accounts? Under the provisions of
the Income Tax law, if a person fails to
submit a return or produce accounts, he is to
be assessed on the basis of what is known in
Income Tax law; as the best of judgement
assessment and the basis for this best of
judgement assessment has been
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made the assessment of the year 1949-
50 and in some cases the year 1951-52. In
this connection, I  would like to draw the
attention of the hon. the Finance Minister to the
fact that in some cases what has happened to
this that the persons have been assessed and
they have gone to the Appellate Tribunal.
The appeals have not been finally decided. On

the basis of the Income Tax  Officer';
assessment the people of Vindhya Pradesh
have been asked to deposit the dues for the

last 7 or 8 yearsin default of which they
would be penalised I would like to ask the
hon. the Finance m Minister how it is possible
for these people to deposit in advance for the
last ten years. There is no doubt that
these people made profits but they have
invested them in properties or spent them in
marriage and death, and in so many other
ways and now they are finding it very difficult
to deposit the money. In .-orr>e cases they
have suffered heavy  Losses also. The whole
difficulty in a fiscal law, like the Income
Tax, the Excise and other taxes is that
whether you have been assessed rightly or
wrongly you cannot go to the Court of Appeal
unless you have deposited the amount
that has been assessed against your name.
So, what happens is that when the Income Tax
Officer is not able to trace the accounts, he
must muke the assessment, according to
the best of judgement assessment and in most
of the cases this assessment is based on  the
year  1949-50 or  1950-51, 1951-52 and
in some cases it has been found that it is very
excessive.  In this connection. I would like to
draw the attention of the hon. the Finance
Minister to a recent cas<; in Rajasthan
where the High Court of Rajasthan has held
that the Government cannot tax or charge
any income tax on the people of Rajasthan

for  the previous years when there  Wris
no income tax. The case of Vindhya
Pradesh is similar and I would like to

request the hon. the Finance Minister that the
assessment for the previous years for which
we did not have any Income Tax in our State
may be m stayed till  the cases for
1949-50, .
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[Shri Gulsher Ahmed.] 1950-51 and 1951-
52 are finally deeid--ed. = People have been
assessed beyond their means and they have
gone to the Appellate Tribunal and their
~appeals have not yet  been decided. There
is one decision of the High Court which I
would like to bring to the notice of the hon.
Minister.  According to the view of the Court,
people from Part B and Part C States cannot be
taxed merely because there was no
machinery to  realise the taxes. "If, as
a result of non-existence of proper
assessment  machinery and if for any other
reason the income could not possibly have
been . assessed in the relevant assessment
year, it cannot be treated as income which
has escaped assessment". This is how it has
been defined within the meaning of this
section. Suppose these Income Tax Laws
were not extended to Part C States, what would
have happened is this: The Income Tax
Officer of Allahabad living about sixty miles
from Vindhya Pradesh, by some means had
come to know that. there are certain people
in Vindhya Pradesh who are making profits
inU.P. and he decides to assess them u/s
34, My submission is that he cannot, do so
and cannot force them to produce the
accounts or submit accounts and realise the
money by means ¢ of law. In this case where
the people are being asked to pay income
tax for the last seven years, my submission is

The Finance

this that the Finance Minister has got ample
power under section m€0A of the
Taxation Laws (Extensions to Merged

States and Amendment) Act, 1949, which says
that  the Central Government has got
power to make exemption, etc., in
relation to merged States and Part B States, if
the  Central Government  considered it
necessary or expedient so to do for avoiding
hardship, anomaly and for removing any
difficulty that may arise as a result of the
extension of this Actto the merged States.
by issue of a general or special order to make
an exemption or modification in respect of
income tax. They can give the exemption
from income-tax in favour of any class of
persons hav-
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ing regard to the whole or any part of the
income of any person. They can take up and
consider the case of 'any person or class of
persons'.

My submission is that this is a fit case.
There is an anomaly and there is a difficulty.
I would draw the attention of the Hon.
Finance Minister to the anomaly. In Part

B States, income-tax law has been applied
with some  modifications.  The  Central
Government has promised that they will

bring up the standard of taxationin Part
B States after 5 years. If over an income of Rs.
50,000 a person has to pay Rs. 10,000. in Part
A State then in Part B State he will
have to pay only Rs. 5,000 in the first year, Rs.
6,000 in the second year, Rs. 7.000 in
the third year, Rs. 8,000 in the fourth 3'ear
and in the fifth year he will have to pay at a
level of the present Part A States, but from
the very beginning, we Part C States people
have been asked to pay at the level of Part A
State, in spite of the fact that we are being
told that we are backward, we are lacking in
this and in that. But so far as taxation is
concerned we have been made to pay the
same rate of tax as the people are paying in
Part A States.  As I have just told you. Sir.
economically we are very backward.  Our
people in Part C States do not know trading
technique very well and they never used
to keep proper accounts, never used to
make balance-sheets which are very
necessary to be shown for purposes of income-
tax assessment and it is really a very difficult
thing for them. I wasunder the impression
that in the first year the income-tax authorities
will be a bit lenient with these people but I
have seen and noticed that probably they are
realising the tax from them in the same
manner as they have been doing in Part A
States. So here is the anomaly and the Hon.
the Finance Minister who has got ample power
to aive relief under Section 60A of the
Act which 1 quoted above can remove
that anomaly and that difficulty which is
causing great anxiety to the peo-
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pie. Iknow that two or three firms have been
asked to deposit money for the last 10 years
at one and the same time and for their
inability they are being penalised and
proceedings under the Revenue Code had
been taken under which the assessed money had
been realised as land  revenue and their
property sold. I think itis really a case
where the Minister for Finance must exercise
that power which has been conferred on him by
Parliament. I will finish this point after
quoting a very famous English Judge as
follows:  "There is always a possibility of
finding in the twists and turns of income-tax
maze some relief or refuge for harassed
taxpayer", and here is a case where the Finance
Minister must  find some possibility of

The Finance

giving some relief and some refuge to the
people of  Part C States and to Vindhya
Pradesh in particular.

Now 1 will take another point about
nationalisation. My friend Mr. Ghose, on the
other side of the House probably referred to
some speech of the Hon. the Finance Minister
in the other House where he had said
something like this: "The object mof the
Congress Party and of the Socialists is the
same out the only difference is in the
approach. They believe that they can achieve
their object by nationalisation and equitable
distribution of land and by so many other
things that they have got in their policy". Mr.
Ghose expressed some anxiety and he has
quoted certain portions from the Planning
Commission's Report and said that unless
banking and insurance companies were
nationalised we were not going to achieve that
object, the object being a Welfare State and a
Socialist State,—unless we nationalised the

key industries like Banking Companies.
Insurance Companies, etc. To this I would
submit. Sir. that while we think of

nationalising we should always remember that
India is not an industrialised country. Here we
have got nearly 80 to 85 per cent, of people
living in the rural areas, and unless 29 CSD
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you have got a highly industrialised situation
in the country I do not think nationalisation is
going to bring any benefit to the people of this
country. I have got some little experience of
living in England during .ie Socialist
regime there and for three years I  had
noticed that to make nationalisation a
success people should save a sense of
duty. They should develop in their minds
sanctity for public property and they
should be disciplined. I have also noticed
that if you nationalise an industry suddenly
lakhs and lakhs of empioyees become civil
servants and we  have ample experience
of this. The other day we heard from an hon.
member of this House the rpmarks
of 'corruption, nepotism' and s many
things regarding the civil  servants. If we
are going to nationalise ac this stage then what
will happen It will be that we will  only
increase  the volume of civil servants in this
country. And then unless the people are very
much disciplined and have a sense of
duty and have regard for public property I
don't t'iink that is going to bring any
benefit to this country.

Then I have got another suggestion to make
to the Hon. the Finance Minister about the
import duty on medicines. I strongly feel, Sir,
that there should be no import duty at all on
medicines and drugs and medical appliances.
These are things which in most cases we have
to import from other countries and it is always
the poor man who would have to buy these
things mostly. If a person is rich he gets rich
food and he does not suffer from malnutrition
or other ailments. It is always the poor who
always fall victims to typhoid and so many
other kinds of diseases, and you know, Sir, it
is the poor man or his wife or his child or any
member of his house who is suffering, and
suppose Penicillin can cure it, then he has to
buy it. So I think the duty on medicines will
only add to the burden of the poor man and
not of the rich. I feel very strongly that the
import duty on medicines and
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[Shri Gulsher Ahmed.] medical appliances
which we have to import from foreign
countries because we cannot manufacture
them here, should be removed.

With these words
you.

SHRI P. SUNDARAYYA (Madras): Sir, I
have to once again differ in the problem of
linguistic provinces because as the House and
hon. members know, only a few days back,
three days back, in Hubli when the people
were agitating for a Karnatak Province to be
constituted immediately and at least for ,
declaration to be made in this regard, the
police opened fire. The policy of not meeting
the wishes of the people is creating all this
trouble. It would be all right as far as it goes, |
mean the statement of the Hon. Minister Mr.
Karmarkar, authorised by Prime Minister, that
they would go into this question of Karnatak
Province along with the adjustment of other
States only after the Andhra State is formed.
But once the Government sees the desirability
of forming Karnatak Province and also
readjusting the State boundaries then why
should the formation of Andhra State be an
excuse and why not the Government readily
say "we are appointing a Commission to
report on these things and that by October
1954 or within one year from the fixed date
these States are going to be formed." If such a
declaration comes immediately it would
assuage feelings and give an assurance to all
the people as to the necessity of doing that.
Instead of doing that. Government postpones
again and again and only when people get fed
up with these delaying tactics and rise up and
hold huge demonstrations and only when the
hon. Minister Dr. Katju cannot keen law and
order in spite of his police, in spite of his
military, then only Government yields. I think
this policy of Government for which the
Finance Bill tries to provide money is not a
healthy policy, nor is it going to help the
fulfilment of the Five Year Plan.

"With regard to the Hyderabad State,
again and again the Government re-

I take my seat. Thank

f COUNCIL ]

Bill,, 1953 3616

fuses to accept the demand for disintegration so
that the different linguistic provinces may be
formed and they are putting themselves and
their policy in such a tight corner. The leaders
of the Congress Party say that they are for the
disintegration of the Hyderabad State but when
a non-official resolution was sought to be
brought, because the Centre was not prepared
for it, they had to oppose that resolution and cut
a very sorry figure. If the Government
continues these things, they cannot avoid the
wishes of the people. Therefore I would advise
the Government—of course, it does not m
bother much about the advice from this side—
but all the same we would advise the
Government to avoid all this kind of agitation
and other things. It had better make a
declaration immediately that it is going to
appoint Commissions and the States would be
formed at the latest by the end of 1954, if not
earlier.

Now, coming to the question of the Five
Year Plan, the Madras Government has said
that as far as the Madras State is concerned,
all the development schemes which once they
had planned to start have to be given up-for
lack of finances, and as far as the Madras
State is concerned, the Five-Year Plan is
already a broken plan. It cannot be
implemented at all. The same position is there
with regard to Bengal. Famine is stalking the
land, especially in Rayalaseema, Tamil Nad
and Maharashtra and parts of Karnataka also.
Especially in Rayalseema. because of the
continuous failure of rains, the situation is
becoming very bad and recently I had reports
telling me that already villages are being
depopulated. I have asked them to supply me
with more facts and actual figures with actual
names. Their contention was that women were
even selling their honour, their bodies, in
order to take out a living and Government is
not taking any serious steps to alleviate this
kind of a situation.

Taking the industrial situation, in this field
also the situation is very bad. In the Vizag
shipyard 800 workers;
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have been retrenched; jute workers ar2 being
retrenched; tea workers are being retrenched.
The workers in sugar mills are being
retrenched; for example, in East Godavari
Parry & Co. workers have been retrenched.
And everyone knows the handloom workers
are starving. By passing the Handloom Excise
Bill Government is hoping to get Rs. 6 crores
but it does not propose to spend anything for
helping the starving workers and it wants to
spend the money on the improvement of the
production of hand-loom cloth. Government
cannot show a way out even to dispose of the
cloth that has already been produced, though it
is only i of the total capacity of the handlooms
and it is only \ of what they were producing in
1939. When it cannot show markets for these
700 million yards of handloom cloth, what is
the use of thinking ~f measures to further
improve the production, Practically 20.
million workers are starving in the handloom
industry. Now in Madras because of the
electricity cut the textile workers also have
been thrown out of employment. In
Coimbatore I was told that they were working
only two days per week or sometimes four
days per week, while earlier they were
working three shifts. Now there is only one
shift and in certain cases just two shifts. So,
unemployment throughout the country is
increasing. The Koiar and Oorgaum mines
have been closed and similarly there is
retrenchment going on in coal, mica and other
mines. This is the economic situation we have
today. Instead of improving it, plans for
increasing production are being carried out
and what is actually happening? More and
more workers are being retrenched and more
and more mines and factories are being closed.
This is the situation and the Finance Minister,
whatever he might be saying, is unable to do
anything because of the policies which they
are pursuing. They are so blind that they do
not want to think in radical terms to get out of
the situation, because they are so much
enamoured of continuing their policies and of
linking the whole

The Finance
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economy with the British Sterling, with the
British and American economic structure, so
much so they refuse even to consider the
possibilities of increasing trade or of
increased economic development in co-
operation with the Soviet Union, China and
Eastern democracies.

Now, coming to the Minister for
Communications, we have got the Air
Corporation Bill in which they propose to pay
huge compensation to the air companies.
Now, take the postal facilities. I will give you
a personal experience and show how the cen-
sors—the Minister of Communications pnd
the Minister for Home Affairs together—are
dealing with this matter. I had written a letter
on the sixth to Vijayawada saying that I was
arriving there on the 13th to attend the Andhra
Provincial Kisan Conference and asking them
to inform the organisers. This letter had been
withheld til] the 18th, till the Conference was
over. Similarly I had sent a telegram saying
that I would be reaching there to attend the
Andhra Provincial Kisan Conference at the
end of March. Even that telegram was not
delivered. Similarly I had written two or three
letters saying that I would attend the Youth
Conference in Kistna District and other things
in other places. None of these letters had been
delivered. After the Provincial Kisan
Conference was over, on my way back I found
the letter addressed on the sixth had reached.
This is the way in which the censors under Dr.
Katju, aided and abetted by the Minister for
Communications, are carrying on Their

policy.

Now, take the question of visas. I just read
in today's paper that the Chinese Delegation
which is to come to the All India Kisan
Conference to be held at Cannanore has been
refused visas. The Ministers on the Gov-
ernment side have got a habit of accusing the
Soviet  Union, China and Peoole's
Democracies as countries behind the Iron
Curtain. They go on repeating the terms
"satellites" and "Iron Curtain countries" and
so on.
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[Shri P. Sundarayya.]

But i would like the House and the
Government to consider the question as to
who is creating the Iron Curtain. In fact. Dr.
Katju, the Minister for Home Affairs, and the
Government are creating an Iron Curtain
around our own country. They want to reserve
those terms for the Eastern Democracies
because they cannot find a better term. But all
the time. I would say, they are cutting off our
country—"Katjuing" this country— from the
rest of the Democracies. This is what the
Government is doing. They say that their
relations with all countries are very fren. and
that anybody can go anywhe e and anybody
can come here. But what actually is
happening? They are refusing passports, and
they are denying permission to people to
come from Soviet Russia and China, whereas
there is nc restriction whatever on American
and British imperialists, on any person
coming from those countries, or on any
person going from here to those countries.

Now. with regard to the question of this
House also. I have several times made the
suggestion, and I would certainly give that
advice to the Congress Party, because it is in a
maiority and it is for that party to decide this
question. I ask: What is the purpose of this
House? Is any useful purpose being served by
this House? If the Congress Party which is in
a majority continues to behave in the way
they are behaving, I would seriously advise
that this House should be abolished. The
Minister for Finance would certainly save
several lakhs of rupees if they abolish this
House. The Constitution certainly says that
this House, for certain reasons for which you
have created this House, can initiate Bills
except Money Bills, and can do certain other
things. And naturally, when 250 people are
there, you could certainly have brought many
Bills here, which we could have discussed at
leisure while the other House was discussing
some other Bills, se that those Bills  which
had been
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discussed here would have taken much tess
time there. Bills take a much longer time
there. We take less time. Instead of making
thig kind of adjustment, there is an attempt to
neglect this House completely. My informa-
tion today is that the Rules Committee of the
other House have not accepted the formation
of a joint Public Accounts Committee. As
regards Select Committees also .on the Estate
Duty Bill, which is by no stretch of
imagination a Money Bill, they refused to
have a Joint Select Committee. Now. even as
regards the Air Corporations Bill, which also
by no stretch of imagination can be called a
Money Bill, and which once was to be
introduced in this House, they do not want to
have a Joint Select Committee. Of course the
Congress Government knows that this House
is not going to set up Select Committees over
the head of the other House, because after all
the Congress party has a majority, and once
the Congress Party decides in the other House
not to have a Joint Select Committee. the
members of the Congress Party here will
oblige them and will not join with the
Opposition to appoint Select Committees once
again on the Estate Duty Bill, the Air
Corporations Bill, etc. The Congress Party is
unfortunately in a majority in both the Houses,
and therefore they think they can deal with
this House in this way. If that is the way in
which they want to deal with this House. I
would certainly advise them to bring a Bill to
amend the Constitution in order to abolish this
House. This would save plenty of time for us,
and it would also save a lot of time of our
Chairman also, so that he need not waste his
time here. If you do not care much for the
views of this House and for this House, there
is no sense in our spending our time here. We
also have other important work in our own
constituencies, among our own people. If this
iy the respect which you show to this House,
we shall welcome its abolition, because we
shall then be able to carry on more useful
work. We come here, and express whatever
we think, and go away. So,
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either you treat this House seriously, or you
abolish it.

(MR. DEPUTY CHAIRMAN in the Chair.)

10 A.M.

Now, Sir, I would like to say that all
Government  policies—financial  policies,
taxation policies, etc.— amount t0 one thing
only, namely, that they suppress the demands
of the people, and support the vested interests.
Whenever it is a question of meeting the
needs of the people, they go on appointing
committees after committees. God knows how
many committees there are. There must be
hundreds of committees. I do r*ot know what
to say of this committee-madness of the
Government. When they do not want to do
anything, they appoint a committee, then
another sub-committee, and then another sub-
is ub-committee. and so on. There are endless
sub-committees. The whole question is
shelved in this fashion. This is the way in
which the wnole Government functions. The
policy of the Minister for Finance is to find
money somehow or other for these things.
And naturally since, he is, not inclined to tax
the rich, he proceeds to tax betel-nuts and all
kinds of small articles which the people use.

I would certainly ask Government most
seriously to consider how long they can
continue such kinds of bogus financial
policies, such kinds of bogus taxation
policies, and whether they are not leading our
country by the surest path to rack and ruin.
They will do this, and later on come and say
that all this is being done because there are
Communists in the country, because there are
subversive elements in the country, and
because, unfortunately for them, there are the
Soviet Union and China in existence, who are
improving their economic conditions day by
day, who, by following policies which are in
consonance with the peoDle's needs, are
improving their economic conditions. While
that is happening in other countries, here in
India the Government Is refusing to follow
policies which are in  con-
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sonance with the needs of the people, and is
following taxation and financial policies
which are leading the country to ruin.

For instance, take the question of taxing the
rich. Take the question of reducing our
expenditure. Somehow the Government
conveniently postpones them. Take, for
instance, the Estate Duty Bill itself. It was
pending in the other House. The hon. Minister
for Finance in his reply on the Budget
discussion said that he was going to see that
this Bill was passed in the current session.
The latest development is that with great diffi-
culty—that is how the press has reported it—
they have been able to provide five days to
discuss the Bill. I do not know whether they
are going to finish it. Also I am not in a posi-
tion to say when they are going to implement
this measure.

Take, again, the question of allowances.
The Congress of course is in a majority. They
do not want to reduce the allowances,
because they would be setting a bad
precedent, and that is why they still stick on
to the old rate, even though there is the
recommendation of the Joint Committee.
They will not reduce even five rupees, and
they go on postponing a decision month after
month, and year after year.

If that is the way the Congress Party wants
to rule, naturally what are we to say to the
people who sent us to Parliament? All that we
can say to our people is: "You have sent us to
Parliament, but our cry is a cry in the
wilderness. The Congress Members are in
such a huge majority that they simply want to
go on wasting public funds. Therefore nothing
can be hoped for in Parliament as long as yon
keep the Congress Party in power".

That is all that I have to say as regards the
financial policy of this Government.
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DRr. J. P. SRIVASTAVA (Uttar Pradesh):
Mr. Deputy Chairman, it is not my intention
to shower bouquets or brickbats on the
Finance Minister for the Finance Bill. I
consider him above these. He has done a good
job of work. He has at all events maintained
the status quo in most cases His taxation
policy is one which maintains the previous
state of things. Whether it is bad or good, it is
not for me to say.

The Finance

Sir, I propose to deal mainly with his magnum
ojius, the Five Year Plan. There is no doubt
about it that  we are all looking forward to
great results from the Plan. But, Sir,
before we look to what we shall be in 1956
or 1957—I do not know whether it is a four-
year Plan or a five-year  Plan from
today—I see that two years have already
clapsed and we do  not know what the state
of things would be at the end of three years i.e.

to say, at the end of 1956. But let us look
into the state of things today. The
general economic  condition  prevailing

today in the country is not what it should
be. To my mind, it might have been much
worse of course and to that extent the Finance
Minister deserves to be congratulated. The
conditions might have been as bad as we have
found them in a neighbouring country.
Undoubtedly he has prevented things from
going too far and to that extent he deserves
credit and our Congratulations. But more
than that I do not think we can
congratulate him for. The position today
inmost of the industries  that I know of is
one of crisis. Almost every industry faces a
crisis.  If we look to the textile industry, we
find that it is suffering from a crisis and if we
look to the sugar industry, it is suffering
from a crisis. If we look to the steel industry,
it is also in the throes of a crisis and so on and
so forth. If we look to the food
procurement, we are not yet out of the wood
although  some noticeable = improvement
has  been made. Sir, generally speaking,
the economic position prevailing today in the
country leaves much to be desired. There is
unemployment in  the
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middle classes and in the working classes and
production has not increased to the extent that
we thought it should. And what the next three
years will show, I am not able to say.
Therefore, Sir, it is necessary for us to take
some immediate steps to remedy the mistakes
which are the cause of all these difficulties in
the economic sphere today. I think this
disease of 'crisisism' is chronic and before it
gets too far, we should try to cure it and the
Finance Minister is the only one who can cure
us of this disease. Sir, I would sav that the
Government is the prime generator of this
disease, the Finance Department is the prime
generator of this crisis. The Government
could, by its taxation and monetary policies,
have done a great deal to relieve the country
of this disease whicii is eating into our
economy.

Sir, now turning to the Five Year Plan, we
have heard a great t'cal of propagfanda about
it, but what one has to do to implement it and
what ij, really being done by a curamm man
like me to implement it, is not known. I have
often wondered as to how I could make myself
useful in implementing the Plan. Nobody has
yet told me as to how I should set about it and
if the hon. the Finance Minister would give me
a tip, I shall be very grateful to him. Sir, one
remark we heard yesterday that as a result of
the kindness in the heart of the Finance
Minister the rich are getting richer and the
poor are getting poorer. I should like the
Finance Minister to say categorically as to
whether he shares this belief and whether real-
ly all his policies have tended to make the rich
richer. I do not class myself among the rich; I
may be on the border line and thanks to the
taxation policies of the Finance Minister. Prof.
Ranga yesterday said that Rs. 10.000 is the
limit, that is where the rich stops and so that if
a man makes an income of Rs. 9,999. he
becomes poor. I think that is what he meant by
his speech yesterday. Well, I would like to
know whether this definition of 'rich' and
'poor' is accepted
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by the Finance Minister. Sir, coming to the Five
Year Plan, my quarrel with it is that it is not
ambitious enough, that it does not go far
enough. After all we propose to spend Rs. 2,069
crores over a period of five years, two years of
which have already gene. It gives us Rs. 400
crores a year for expenditure, which works out
per capita to Rs. 5 a year. That is to say, each
person in the country is contributing Rs. 5 a
year towards the Five Year Plan and the
Finance Minister expects a return of 11 per
cent, on that. The national income is expected to
improve by 11 per cent., at the end of this
period. I do not know whether my figures are
correct or not; I am just talking from memory. I
say that a contribution of that order is nothing
for improving the conditions of the country.
What are we then to do? We have to have
money in order to improve the deplorable
conditions existing in the country, to improve
the standard of living of i the people and to give
them bare necessities of life,

The Finance

AN HoN. MEMBER: How?

Dr. J. P. SRIVASTAVA: That is the
problem. I think we have to have a lot more
money and we have got to set about the Plan
in a way, putting first things first. The best
and the most effective way to improve the
conditions of the people, to my mind, is to
concentrate on agriculture. I am not giving the
same priority to industry, because unless there
is purchasing power in the people, industry
will not flourish. The Finance Ministry is too
fond of imposing export duties so that we
cannot sell our products outside. As soon as
an industry establishes an export business,
down comes the Finance Ministry with an
export duty which strangles the trade, and the
money which was coming into the country
from outside is stopped. This applies to
textiles, to jute, and it applies to sugar also. A
it is, we cannot export our surplus sugar. I was
saying that the best way is to improve the
economic condition
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of the peasants, the farmers and the
cultivators. Now, as far as I remember, we
have about 300 million acres of land under
cultivation in the country. That is the figure
given in the Five Year Plan. Is it not possible
to so improve the techniaue of cultivation, to
intensify cultivation, as to get one maund per
acre extra from this land? If you get one
maund Der acre extra from 300 million acres,
you will be getting Rs. 500 crores extra per
annum. That is simple calculation. You can
get that amount from the same land and from
the same labour, and conditions in the country
will improve greatly.

SHRI RAJAGOPAL NAIDU: (Madras):
May I know how it is going to

be achieved?

ProP. G. RANGA (Madras): How can that
be achieved?

DRr. J. P. SRIVASTAVA: There is no more
wasteful industry in the world than our
agriculture.

SHRI C. D. DESHMUKH: Does it mean a
cess of one maund per acre?

DRr. J. P. SRIVASTAVA: No. no. See how
he tries to seize money. Help the cultivator to
produce one maund per acre extra

PrOP. G. RANGA: The hon. member was
in charge of that Department for three years.
He had three years to do that.

DRr. J. P. SRIVASTAVA: Help him to
produce one maund extra per acre, and he will
make Rs. 500 crores extra for the country. He
will keep it for the time being, but the money
will circulate. The money at least would be
there. The condition of the cultivator will
improve and the country will improve
thereby. The purchasing power in the country
will improve. If you do that, if you intensify
your efforts on that one little job with the help
of people like Prof. Ranga who knows the
cultivators so much, that
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[Dr. J. P. Srivastava.] will be a great
achievement. I assure you, Sir, this is not an
impossible feat. The output of our land is so
terribly poor. It is only about one-forth of|
what it should be. We produce ab )ut 50
million tons of foodgrains in the country, and
I am sure we can increase it easily. What
would happen if we double the output? We
will have nothing but foodgrains in the
country.

SHR1J. R. KAPOOR: We will eat more and
get fatter.

DRr. J. P. SRIVASTAVA: India should feed
not only her own population but also that of
the neighbouring countries. There is enough
of land, enough of resources and enough of
man power in the country.

The Finance

Then to improve the condition of the rural
masses, you have to consider developing
our cottage industries. Now, I ask you in all
seriousness as to what is being done for the
development of cottage industries. You
talk a great deal about it, but what has been
the result so far? What dividends have you
reaped from your efforts? I should say with
great  respect, nothing. What is the
reason? There is no organisation of the peo-
ple engaged in fostering cottage industries.
They need expert help, they need sales
organisations, they need the supply of raw
materials at economic rates  which  they do
not get. Talking about the handloom|
industry, a great deal has recently been said

about it.  Recently  wepassed a Bill
at the instance of the Finance Minister
imposing a cess of three pies r>er yard of]

mill-made cloth. I do not know aow this
money is going to be utilised.  If it is going to
be spent on the salaries of all kinds of people
who would tour the countryside for  their
pleasure partly, the money will be wasted
Thi.« is a cess on mill-made cloth all right, but
let there be no doubt about it that
ultimately it is the consumer who
will pay it. Every tax of that kind which
is imposed on commodities falls ultimately|
on the
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consumer. This is a burden on the consumer,
and I do not know whether you will get value
for it. You must organise this industry on the
model of the cottage industries in places like
Scotland. The Scottish cottage-made tweeds
are in great demand all the world over. Itis

the best dollar earner which Scotland has
got.  \oa have got looms there in thousands of
cottages, the production is turned over

to an association which finishes and
standardises it and then sends it to places like
the U.SA., where the prices of Scottish
cottage-made tweeds are three times the
prices of mill-made tweeds. We can do
similar things here. I had an offer from an
American firm that they are prepared to buy
any quantities of b.sndloom products at very
fancy prices provided we can guarantee the
deliveries and uniformity of quality and I
approached States Governments and several of
them but to no effect. In that way, how can
you encourage the handloom industry? What
have you done now? One of the ways that you
want to help the handloom industry is by
asking them to make dhotis and you have cut
down the mill production of dhotis by 40 per
cent. That is  tosay that this 40 per
cent, has been  reserved for handlooms. I

don't know whoever got that brain-wave. Ha\e
you heard of a handloom dhoti being worn
excepting in Madras? In iiadras, of

course it is  worn.  In U.P.. Punjab, Bihar,
and Bengal—nowhere it is worn. Saris—yes
but not dhotis  with  the result that if the
newspaper reports are to be credited, Dr. B. C.
Roy, the Chief Minister of Bengal, came to the
Government of India and said "What rubbish
you talk, my mills are going to make their full
quota of dhotis."

MR. DEPUTY CHAIRMAN: I might draw
the attention of the hon. Member to the fact
that this rm.tcer has been fully debated over
when the Bill was passed by this House. The
hon. Member i; making a postmortem
examination.

DRr. J. P. SRIVASTAVA: T am referring to
the Cottage Industries. I am giving this as an
exatnnle that this-
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kind of thing is not going to help *he Cottage
Industries. The handloom weavers will not be
able to take advantage of it and you have
created blackmarket in dhotis. That is what
has happened inthese parts.

Now the right end to begin the Five Year
Plan is in the villages by improving the
outturn of the land and by establishing
Cottage Industries there. There is scope for a
lot of them and if somebody got about it in
the right way, I am sure a great deal can be
done.

The next thing would be the development of
industries. We know that the Plan has divided
the industrial activities into two sectors—one
Public Sector and the other—Private Sector.
We ought to examine a little more closely as
to whether the Private Sector is going to come
up to our expectations and if not, why not. I
find myself that there is no enthusiasm
anywhere. There is no incentive anywhere.
May be, the risks are too great and the profit
is too little. We have been told many times
that there should be no profit motive. But |
have yet to come across a man alive who does
not want money for his labours and for his
investments. "¥ou may regulate profits, you
may fix them at a reasonable level but you
must see to it that the man who puts forward
his money, the man who uses his brains and
his resources gets adequate return for all that.
If the return is not there, you will not simply
have the money and you will not progress.
Then we have to see whether there is money
in the country. Of tiiat, I am sure, the Finance
Minister is a better judge than myself. To my
meagre knowledge, there is no money now in
the country. It is very little. When
Government loans are floated and they get no
response, what does that indicate? The
problem which needs to be investigated is
whether under the present conditions existing
there is and there can be CAPITAL
FORMATION. That is very important indeed.
Capital does not come from the capitalists.
It comes from
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everybody, mostly from the middle-classes.
They invest their savings in Government
loans, bonds, and in shares in the various
enterprises. In all companies run by the
capitalists, the majority of the capital is distri-
buted among the smaller people and my own
experience is that nobody has got the money
just now to invest. Sy long as that persists,
there will be little hope of getting money for
the private sector. There is a very important
factor which seems to have been overlooked
in the Plan. All our mills and factories are
worn -ut completely. We ran them to death
during the war and they badly require
replacement and renewals. Where is the
money to come from for that? It is an
important thing. 1 have just been to Europe
and every factory there has replaced its plant
with more modern equipments, more n * dern
machinery and even buildings have been built
uptodate, lighting has been changed and
everything has been done to modernise the
concerns. We have not done this anywhere
and so our efficiency is low, our output is
poor and our production is not so good. I think
it is very necessary to change the machinery
and put more modern plant and keep pace
with the remaining countries of the world.
There are no accumulations of depreciation
anywhere. If you examine the balance-sheets
of all the big companies even, you will find
that they have not got the money to replace
their worn-out plant. I think their requirements
will total up to a very large figure indeed—
may be Rs. 1,000 crores. Where is that to
come from?

Sir, we have to decide first of all another
thing and we must decide it once and for all
very clearly and without a shadow of a doubt
and that is, what sort of economy are we
going to have? Let there be no manner of
doubt about our decision on this point. I am
not opposed to the socialist form of economy.
If you want to have it, by all means have it. I
will support it; but do not leave us in any
doubt, because that hurts the country. Never
mind individuals, but do nofr
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[Dr. J. P.
let the country suffer.
Government can run the industries
better, that Government is quite compe
tent to take charge of all the .............c..c.c.....

SHrr C. D. DESHMUKH: What about
compensation? No compensation?

Dr.J. P. SRIVASTAVA: I leave that to the
conscience of Government.

SHrRI C. G. K. REDDY (Mysore):
Government have no conscience.

Dr. J. P. SRIVASTAVA: If you want to
nationalise the undertakings, do it, but not the
half-hearted nationalisation that you have been
doing. I was pained to see that in the sort of
nationalisation that you have—including the
air-lines and all that— you want to have board
of directors containing non-officials. What
sort of nationalisation is that? These non-
officials are in a wonderful position, for they
have no responsibility, no stake in the concern
and yet they have full power.

Srivastava. |
If you think

PrROF. G. RANGA: Like the Ministers.

Dr. J. P. SRIVASTAVA: That is a
wonderful way of doing it, I think. When J. R.
D. Tata runs a concern of his own he knows
that if he lost money he would suffer. But a
chairman af one of these corporations if the
corporation loses money, does not feel that it
is any of his c<n-cern, it does not hurt him. So
this is a wonderful way of nationalisation. It
seems to be some kind of a compromise
between nationalisation and some thing else—
I don't know what that is. But I must say, if
you want to nationalise, do it properly.

One thing that we have come to
edepend on very largely is foreign capi

tal. We hope that money will pour
into the country from other coun
tries. We have not seen a great deal

of this downpour yet; but what little
we have seen after all, does not benefit
our country to the same extent as our
own money would have done, be
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PROF. G. RANGA: There is no capital in
the country, you say.

Dr. J. P. SRIVASTAVA: Well, our own
money would have done it, because you know
the profits—the cream of the thing—is taken
out of the country. The foreigner puts in his
money here and takes out the profits. He has
the right to take away the profits and so we
are. in a way. the losers over it. Although
beggars cannot be choosers, and if we have no
money we have to get it from others, yet T
would say that that is not an ideal way of
developing the country. 1 know of a certain
State very near—Nepal used to be one, for
instance—which would not allow any
foreigner to enter ior exploitation. They would
not allow any foreign enterprise to come in.
They would not even allow any man to go up
there. I tried to go there and they pushed me
out

DiwAN CHAMAN LALL (Punjab): How
wise of them.

DRr. J. P. SRIVASTAVA: So this is the kind
of thing which we have to bear in mind. If we
have very large foreign stakes in the country,
unless we produce a Mossadog, there will be
difficulty. So the best way, to my mind, to
sum it all up, is that we should start at the
rural end and thaf will give you the money
that you need. That will enable you to carry
on with expansion in other fields.

SHrI K. S. HEGDE (Madras): In how
many years' time?

AN HON. MEMBER: When?

Dr. J. P. SRIVASTAVA: You can do it
tomorrow. Why not? Go and tell the
cultivators to use better seeds. Give them a
little water and a little manure. These three
things will give you better yield from
tomorrow.

SHRI K. S. HEGDE: In the word "you" are
you excluding yourself?
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Dr. J. P. SRIVASTAVA: 1 certainly
include myself. 1 have done it myself
and that is why I say it. It can be

done. I talk from my experience and
I say it can be done. If you do that,
you will find the farmer taking up
your suggestions. You take the Sin-

dri fertilizer. It is very good no doubt
but the farmer has got his own manure
which is being wasted today. That
«xcellent manure is a compost made
out of cow-dung; that cow-dung he is
burning off today, which is criminal.
You should see to it that he uses the
compost, i.e. cow-dung is converted
into compost, and he should utilise it
as a manure. There 1is no Dbetter
manure than this compost. Your Sin-
dri manure—ammonium sulphate—is
good, but that requires technical skill;
otherwise it does harm to the crop
and so the farmer is afraid to use it
It will be some time before he takes
to the use of this manure. While he
has his own cow-dung which
like Unani medicine, can do
no harm, why  should he
resort to the Sindri fertilizer which is like a
penicillin  injection? We do not want
penicillin injections if we can cure the disease
by Unani medicine or Vaidya medicine.

SHRI RAJAGOPAL NAIDU: Call it
homeopathy, please.

DRr. J. P. SRIVASTAVA: If you accept this
suggestion, then you will find the farmer's
production increasing over-night. That I can
say. But unfortunately it has not been done in
that way. With missionary spirit everybody
should go to the village, not sit here, but go to
the village, and apply ourselves to this task.
There is no use sitting and talking here and
honing that somebodv will do the job for us.
We must do it ourselves.

So. I congratulate the Government on
holding the fort on the financial front.

While congratulating the Government for
bringing out a Plan which when
implemented, properly and fully,
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will be extremely useful to us, I feel tnat
more activity is to be shown in those
directions. I would like to know very much
from the Finance Minister what a common
man like me can do to help in the execution
of the Plan.

SHRI P. V. NARAYANA (Madras): Mr.
Deputy Chairman, the most welcome feature
of this Finance Bill is the provision for raising
the minimum taxable limit from Rs. 7.600 to
Rs. 8,200 in respect of Hindu undivided
families and from Rs. 3,600 to Rs. 4,200 In
respect of individuals. The worst part is the
proposal for increasing the postal rates for
packets and parcels. I do not think the
Government will be able to get any
appreciable additional income. As a matter of
fact I remember, some years back, when the
price of the post card was raised, there was. I
think, a fall in the revenue. This seems to be a
very minor matter and I think the Government
could re-consider and give up that proposal
because it affects the Door. Of course, any
addition to the rich does not matter

In respect of the raising of the minimum
taxable limit, I don't think I can congratulate
the Government because though it is
advantageous to about 70.000 assessees. there
will be great relief in respect of the work for
the staff. It is advantageous to both the lower
income group assessees and also for the
Government by which the Government saves
a lot.

Government have announced that the
Andhra State will be formed on the st of
October and this announcement and the other
steps, €.g., the appointment of Mr. Justice
Wanchoo to go into the question, were taken
long before the Budget proposals were for-
mulated but, I am so sorry that there is no
provision in the Budget for any grant or
subsidy for the new State. It has been
admitted that the new State will be a deficit
State for some years to come. and. added to
that, we have been asked to get out of the
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[Shri P. "V. Narayana.] Maoras City and
una a capital also. Chancugarn, the new
capital of Punjab, I am told, is estimated to
cost about Rs. 15 crores and it will cost us
about Rs. 1U crores to build a new capital.
For a iew years to come, we may be in need
of some subsidy or grant from the
Government at the rate of a few crores and so.
I hope that the hon. the Finance Minister will
come forward with some supplementary
grants. For this purpose, I hope the hon. Min-
ister will have a soft corner for Andhra Desha
and Andhras. Mr. Justice Wanchoo was
appointed by the Central Government to
enquire into those details and submit a report;
he submitted a report but I am sorry to say
that those recommendations have not been
accepted by the Government. Mr. Justice
Wanchoo is the Chief Justice of the Rajasthan
High Court, an impartial judicial officer and
his report, in respect of essential things, ought
to have been accepted by the Government

MRr. DEPUTY CHAIRMAN: We are
considering the Finance Bill, Mr. Venkat
Narayana.

SHRIP. V. NARAYANA: Pardon, Sir?

MR. DEPUTY CHAIRMAN: We are
considering the Finance Bill and I want the
hon. Member to be more relevant.

SHRI P. V. NARAYANA: They have been
raising taxes by giving effect to these
proposals and even in spite of a huge revenue
and this revenue system, they have not
provided any grant for the construction of a
new capital and for the running of the new
State.

MRr. DEPUTY CHAIRMAN: I think you
will have occasion when the Bill tor the
creation of Andhra State comes in. You will
have ample time to speak. I think it is
premature now.
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SHRI P. V. NARAYANA: I want to
give them time so that they may be
ready with those proposals. It is only
with that view that [ am.................

MR. DEPUTY CHAIRMAN: ' Any way, it
is not relevant to the Finance Bill.

SHRI C. G. K. REDDY: General principles
can be discussed on the Finance Bill.

MR. DEPUTY CHAIRMAN: Anything
between A to Z can be discussed that way.

SHRI P. V. NARAYANA: A Member
from Mysore took about four to five
minutes for the improvement of Mal-
nad and I will take only two or three
minutes ........

MR. DEPUTY CHAIRMAN: He took 12
minutes for the whole speech.

SHRI P. V. NARAYANA: For this purpose,
I will take only 2 or 3 minutes. I will not take
much time.

So, even in respect of the temporary capital,
his recommendations have not been accepted
by the Government. Why should they appoint
these impartial people? The same happened in
respect of the Dhar Committee proposal.
Whatever it was, 1 am now insisting on a
provision for the construction of the new
capital for the Andhra. It is only from that
view that I have been saying these things,
nothing else.

About half of our revenues are spent on
Defence, on the maintenance of our Defence
Forces and the purchasing of stores. In Great
Britain, according to the figures, it is 1/4th of
the total revenue that is being spent for the
Defence, but here it is about 45 to 50 per cent.
In spite of the grant of more than Rs. 200
crores a year, the general standard of the three
services is so very low. Out of the Rs. 250
crores about half goes for the purchase of
stores, etc; the present sys-
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tern of purchases is very unsatisfactory and I
am told that if proper and satisfactory
arrangements are made, a saving of about 30
per cent, can be effected. I hope the Defence
Minister will see to it, Sir.

The Finance

As regards the intermediate and minor
ports in the Coramandal Coast, Kakinada is a
very important minor port. Now, in view of
Mr. Nanjundia's report, it has been classified
as an intermediate port. It was an important
port formerly but not now because proper
attention is not being paid to that port. I hope
that port can also be considered for
conversion into a major port because it is an
important port.

SHRI RAJAGOPAL NAIDU: You have got
Visakhapatnam very near to it.

SHRI P. V. NARAYANA: Visakhapatnam
is for some other purposes; for defence
purposes it is very useful and for the general
trade, for the calling of steamers in respect of
mercantile business Kakinada is very
important. That i? the advice given by many
experts .

I come next to the Five Year Plan Unless
the Government tries to secure the co-
operation of all the other democratic parties, |
don't think it is possible for them to
implement the different schemes embodied in
the Plan. The Government need not be proud
of the present majority in the Parliament, be-
cause many of those Members were till very
recently classified as non-congressmen and
reactionaries. They have no contact with the
people and so, it is essential for Government
to look to the Members of other Parties for
cooperation. Then only the Five Year Plan
may be a success.

In Clause 3 of the Finance Bill, the Income
Tax Act is sought to be amended for giving
exemption in respect of annual va'.ue of a
residential house which the owner is unable to
occupy by reason cf his occupation or
em-
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ployment elsewhere. No doubt, this removes a
hardship but there is another great hardship in
that very section, that is section 9. I have
given notice of an amendment—of course that
has not yet been circulated—for removing that
hardship, that is. to arrive at the net income of
a property, the tax payable and paid to local
authorities must be deducted in full. At
present, only half or I/8th of the annual
income, whichever is less, is allowed. My
amendment seeks to have full deduction of the
total tax or 1/4th of the annual rental income
whichever is less and I shall speak on it at the
proper stage. Sun-" pose I get about Rs. 5.000
for a certain house and I pay about a thousand
rurjees for municipal taxes and Government
taxes, then in that case to arrive at the net
income of that property you must deduct that
Rs. 1.000 and if vou do so it is onlv Rs. 4.000
as I have paid to the local authoritv and to the
Government. The'" .»rf> all nublic authorities-
So the net income it must be Rs. 4 000 and
not

Rs. R.000. So it is only iust that th«»
Onwrampnt should deduct all the taxes
navable to the local authnritv or anv other
nublic authority and then arrive at the net
income and that net income onlv should be
assessable. T hope the Government will
consider and accept my amendment.

With these words, Sir, I resume my seat.

SHRI V. G. GOPAL (Bihar): Mr. Chairman,
Sir, at the outset I support this Bill and I
compliment the Finance Minister for nicely
handling our finances for the last couple of
years, because two years ago we were facing a
crisis year and we thought that we would have
a crash. We were fearing very much but we
find that we have escaped that crisis and we
are better off now than what we were before.

Sir, when this Five Year Plan and the
Community Project scheme were
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LSnri V. G. Gopal.] given to our
countrymen, particularly to our labourers and
workers, they took them with great hopes and
with enthusiasm. They thought that at least in
this Plan and in the Community Projects they
could expect their deliverance. But, Sir, for
the last one or two years we find that there is
slowly growing unemployment. If this
unemployment problem is not checked
immediately and nipped in the bud I fear that
we may have to face a great agitation and
crisis among the working classes. At present
we find that the crisis of unemployment is not
only spreading in the private sector but also in
the public sector. We find that in the Jharia
coalfield, in Giridih, Bokharo and Bermo
thousands of colliery workers are becoming
unemployed. At Bermo the Government have
closed down the railway colliery that was
there till about a year ago and the thousands of
workers who were raising coal there became
unemployed there. Recently the Central
Tribunal at Dhanbad have accepted the large-
scale retrenchment at Giridih, at Bokaro and
also in some other places in Jharia. The Indian
National Mine Workers Federation have
already raised their voice against this and they
have requested the Government to stay
retrenchment in these government-owned
collieries and also they have requested the
Government to appoint a Conciliation Board
to go into the working conditions of the
workers in the coalfields. There was an Award
sometime in 1949. I mean the Award of the
Conciliation Board of 1948. It is now existing
in the coalfield. But a lot of anomalies have
been ionxd in this Award and from time to
time the workers engaged at the coalfield have
requested the Government once again to
appoint a new Conciliation Board to find out
the anomalies and remove them. There is also
a great anomaly in the wages. Of course the
Award has given the workers quarterly bonus
on the basis of the attendance they put in and
it has been the expe-
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rience of the workers in Jharia that somehow
or other some people have used their purse
and influence in oringing about illegal strikes
now and then by which the workes not only
lose the quartely bonus for that quarter but
also for the ensuing quarter as by the time the
bonus for the ensuing quarter is due, a strike
is arranged and this process goes on from
quarter to quarter.

1,640

11 AM.

Sir, the condition at present
obtaining in the coalmines is very bad and it
requires a proper study and requires a
thorough overhaul.

A township at Bhulia in Jharia has been
built at great cost but it is a pity that it has
been built at such a distance away from the
coalfield area that it is extremely difficult for
the workers to go to that distance and live
there and come to their working place. They
have no facilities of conveyance to come from
there to their place of work and to go back.
Therefore that beautiful township is now
practically empty and the workers are not
living there. On the other hand the housing
condition which is obtaining in Jharia is so
bad that one cannot imagine how human
beings can live there. The working condition
inside the colliery also is very bad. Therefore
it is highly necessary that the Government
should as quickly as possible appoint a
Conciliation Board not only to go into the
working condition but also to look into the
condition of their wages, the clearness, the
bonus as well as their other welfare work. Sir,
what is true in the coalfield is true also in the
mines such as iron ore. manganese, limestone,
dolomite and so on. These mines are mostly
situated in Bihar and Orissa. They are in the
district of Singhbhum in Bihar, and in Keojar
and Sundarban district of Orissa. You will be
surprised if 1 say something about the
conditions of the workers engaged in these
mines, particularly in the limestone and
manganese mines: 1 mean their condition is
appalling. They
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have to crawl on their belly to go into their
houses which are provided by the employers.
They have no medical facilities, they have no
schools and they have no sanitation and fer
water particularly in the summer season thev
have to go miles and miles away.

A very very bad position is obtaining in
these mines. I have seen a mine at
Bifrhandipur where about 10.000 workers are
engaged, both male and female and that is a
limestone mine owned by Bird & Co. called
Bisra Lime Stone Company. Here fo* 10,000
labourers there is only one hospital with only
10 beds and the beds are also very poorly
furnished. At the mines they are not having all
the necessary things which the Acts require
them to provide. They have no'-, provided
baths, requirements for the children and so on.
I request the Government to appoint some sort
of P Commission or an Enquiry Body to go
into the working conditions of the mine
workers in those areas and submit a report to
Government for necessary ar tion.

Secondly, I wish to state that we are facing
a great unemployment problem in the State of
Bihar, particularly among those who are
engaged in shellac. The shellac industry is
facing a crisis here. About 20.000 labourers
who -were working on shellac are now
without iohs and although the State
Government have apnointed a body to go into
this, I feel that shellac which brings a lot of
revenue from outside India should receive the
attention of the Central Government also.

In the Indian Iron and Steel Company
which manufactures sleepers for the Railway
Board, about 900 employees have been laid
off since October last year and they don't
know when they could expect to go back. And
the compensation they got is a very paltry
sum. They got only five weeks' pay as
compensation and their condition is miserable.
We talk about
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increasing production, but if we  go through
the statistics, we find that industrial production
has gradually increased all found and the
industrialists have made large profits, but, then,
proportionate increase in the income  of the
workers is not noticeable. The industrial truce
between the workers, the employers and the
Government arrived at about three or four
years ago brought about the present situation of
the growth of industrial  production but the
workers were mnot properly benefited by the
increased profits of the employers. Sir, [ wish
to tell you-this, that, now the industrialists —are
thinking of rationalising their industries. 1
can understand their anxiety to rationalise to
keep pace  with the competition from abroad
but at the same time unless employment is
found for the workers thrown out by  this
method, 1 feel that Government should not
allow the industrialists to rationalise.
Therefore, 1 feel that rationalisation, although
it is good for production, competition, etc., in
the long run is not good for the country. Sir, we
have got a factory where agricultural
implements such as faudas, mam-maties. pick
axes etc. are manufactured.  That is the only
factory producing these implements on a large
scale in India and that is at Jamshedpur.
They have been manufacturing about 3 lakhs of
tools per month, but then, God knows what
happened. A  great slump in the market has
come  about and the company has come out
with a statement that they are unable to sell their
products—these  faudas. mam-maties and
pick axes. We have-got the Five-Year
programme:  big dams are being constructed
and thousands of workmen are being employed
there am I how is it that we do not want
faudas, pick axes ~ and  other things? The
result is this that em-ploy°es who were earning
handsomely on that job have been let off.
Although we were able to obtain some
compensation for them for five months on a
sliding scale from the first month onward, and
although they have had alternative
employment, their income-
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[Shri V. G. Gopal] has been reduced to
one-half or one-third. So I feel, Sir, that there
is something radically wrong if our country
cannot absorb the production of faudas.
mammaties and pick axes, while more and
more construction works are going on
throughout the country. This matter surely
requires the attention of Government.

SHRI T. V. KAMALASWAMY (Madras):
They are costlier than the indigenous ones.

SHRI V. G. GOPAL: How are people
manufacturing at lower costs?  There is no
other manufacturing concern in Jndia.

SHri T. V. KAMALASWAMY: The
village blacksmith makes cheaper ones.

SHRIV. G. GOPAL: Then, Sir, I want to tell
one thing more. That is about the condition of
the landless agricultural worker. The Central
Government during the time when Shri
Jagjivan Ram was the Minister for Labour,
appointed a Committee to go through the
agricultural labourers' conditions. Even the
Provincial Governments were asked to go into
that question, but UD till now we do not know
what exact action has been taken for
improving the condition of the landless
agricultural labourers.

Then, Sir, the other thing is about the
merging of 50 per cent, of the Dearness
Allowance with the basic pay. I congratulate
the Government tor taking the bold step and
accepting the recommendations of the Com-
mittee and for merging 50 per cent, of the
Dearness Allowance with the basic pay of the
employees of the Central Government, but I
find that this has not been done by the State
Governments and in the private sector. I think.
Sir. that what the Central Government has
done should be done by the State Governments
and the Central Government should  bring
pres-
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sure upon the employers in the private sector
also to- extend this benefit to their employees.

Coming to the Workmen's Compensation
Act, this Act is on our Statute Book since 1923
and very few amendments have been made to
that—particularly about the quantum of relief.
I feel, Sir, that the time has now come when
the Central Government should revise the
Workmen's Compensation Act and bring it into
line with today's income of the employees and
also bring it up according to what is obtained
in other countries.

Then, take the Employees State Insurance
Act. I am sorry to say that since the
introduction of this Act, only in Delhi, Kanpur
and some part of Bombay it has been
implemented. There are vast industrial areas
that have not been covered although the
companies are paying to this fund. I feel that at
this rate it will take years and years before all
of them get this benefit. Government should
take steps for quickly implementing this in
other States also. The Labour Relations Bill
which was taken up during the time when the
hon. Shri Jagjivan Ram was the Minister for
Labour met with serious opposition not only
from the employers but also from the em-
ployees and it was found that it should be
altered to some extent and again brought
before Parliament. The altered one was
circulated by the hon. Mr. Giri and several
meetings have been held—meetings between
the Labour Ministers and the Central
Government officers, but I do not know when
this is going to come up. I feel. Sir. that this
Labour Relation Bill should be brought
forward before Parliament as quickly as
possible.

Lastly, I wish to state something about
Jamshedpur which is the first steel city not
only in India but I may say, in the East.
Unfortunately, this city is receiving step-
motherly treatment both from the State
Government and the Central
Government. The
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State Government says: "We are not getting
any excise duty or sales tax from this
company; so why should we bother about
improving the conditions of the city?" and the
Central Government says "It is the State
Government's responsibility; why should we
bother about it?" The result is that they are not
getting even a single Government-sponsored
civic amenity for non-industrial population of
Jamshed-pur. There is not a hospital; there is
not a college; there is not a technical institute
sponsored by Government. There is nothing
there. I feel that this city, which attracts the
attention of travellers from abroad and which
is a place of pilgrimage for Indians, should
receive the attention of both the Central
Government and the State Government. If the
State Government has not got adequate
finance the Central Government should
finance a good hospital and there should be a
good college; Tatas are spending lakhs of
rupees in providing amenities—but I feel that
the Central Government cannot absolve
themselves from their responsibility. I would
therefore request Government to look into that
question and see that a good college, a science
mcollege, a technical institute, hospital metc.
are provided.

SHrRI H. C. MATHUR (Rajasthan): TVIr.
Deputy Chairman. Sir, in discussing this
Finance Bill, we are now actually having a last
round of discussion on our budget for the
present year. This budget, as the hon. the
Finance Minister has very correctly observed,
has to be viewed in the context of the Five
Year Plan. He has spoken with econfidence
and given us an assurance -that all the money
that will be necessary for the implementation
of the Plan would be made available. I for one
had no reason to doubt the assurances given
by the hon. Finance Minister. The hon
Member, the Leader of the Communist Party,
today mentioned on the floor of the House that
so far as ih® implementation of the Five Year
Plan was concerned, particularly in the State
of Madras and the State of
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West Bengal, it was already a broken reed. I
am not aware of the fact. But I do not wish
that we should cast any spell of doubt and
difficulties in connection with this Five Year
Plan, and I very much wish that the hon.
Finance Minister would reiterate and assure
the House that so far as the financial side of
the question is concerned, we shall not be in
any difficulty. As a matter of fact I take it that
all the funds that would be necessary for the
implementation of the Plan would be made
available, and I proceed on that basis.

3646

I would like to observe that money is
certainly very important in the implementation
of the Plan, but I wish to point out that no less
important is how we use that money. I would
like to make a clear distinction between
governmental machinery and the ad-
ministrative machinery which will use the
money. Our experience in this matter has not
been very happy. Through the deep study of
my hon. friends Mr. Mahanty and Mr. Rath
we have heard quite a lot about the Hira-kud
Project. We have also heard here that the
Bhakra-Nangal Project has also developed
almost into an estate for the American experts,
wanted and unwanted. We know quite a lot
about lhese two projects. But I think you do
not know that even on the Cham-bal Project,
which is yet to make a beginning, so far as
this House is aware, they have already wasted
a clear million runees. This sum has been
completely wasted. And they have now
thought of shifting the site of the dam from
one place to another.

A few Members of Parliament went to
Nilokheri a few days back. I was also one of
them. I am not going into the details, but I
submit that the experience of all of us about
this place, which is so highly spoken of and
which is almost a show-piece of our Govern-
ment, was most disappointing.

I do not wish to enlarge on this list. It is
absolutely unnecessary.
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SHRIJ. R. KAPOOR: In what respects
was it most disappointing?

SHRI H. C. MATHUR: It will take a long
time to narrate it. I do not think I will be
able to doit. 1 will just mention in passing
that Njlokheri has got certain industrial
undertakings. We have got there a garment fac-
tory for producing huge quantities of clothing.
The tailoring and cutting part ol the
organisation has completely closed  down.
The  machinery is lying idle, because they
feel that they cannot find a market. Similarly,
when we passed on to other workshops and had|
talks with all those people working in those
workshops, they explained to us in what straits
they were and how they were finding it
absolutely difficult to carry on.  Then, Sir. we
went to the agricultural colony, and it hurts
me to have to say that the quarters provided
by the Government and where all those people
were housed are not half as clean as the other|
houses which I' saw in the neighbouring
villages. Even there, the people who have
been settled on the land have been given|
about 6 acres of land for each family and some
of the families have got to support about 10 to
12 members. We had a  discussion
with one such family and we were told that
even for the sustenance of  that family they
had to purchase their food grains. 1 have only
mentioned a little to satisfy my friend. If I
were to go into further detail, I am more
than confident that I would conyince him
that Nilokheri has been absolutely ill—
conceived. It is sustained today only
because the Punjab Government has got al
big institution there which is keeping about|
400 students and because of the polytechnic
which is working there, and because, now that
Nilokheri is developing, it has got a centre for
all the adjoining villages to  come and make
purchases.

As | submitted, it is not my intention to dilate
upon this matter and to enlarge this list or to
indulge in accu- j sations. My complaint is
that, though 1
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we make mistakes—everybody  makes
mistakes—it is most unfortunate that we take
no iessons, that we are not wanting to learn
from past happenings. Every day we see that
unworthy efforts are being made to screen
these scandals and these failures. If we feel
that the Five Year Plan should achieve the
results which we all so> much desire, I
definitely think that w< shall have to gear up
our governmental machinery, and we shall
have to exercise better and tighter control over
the administrative machinery. If we want to
achieve results commensurate with the
expenditure which is involved, then definitely
all this will have to be done. We may find
money. But the money would be absolutely no
use to the country until and unless we gear up
our eovernmental machinery and also tighten
our control over the administrative machinery.

Sir, we are all very anxious to see that this
Planis fully implemented, and I am very
happy to be able to assure you that
particularly in  my State the Opposition is
giving the fullest co-operation in the
implementation of the Plan, and you will be
happy to learn that only a few days back, when
they were having the National Week, every
member of the opposition joined the Congress
members, they all  went to the villages and did
whatever they possibly could to propagate the
objects and aims of the Plan. I may submit in
this connection that the Secretary of the
Planning Ministry in that State had issued a
circular asking for the cooperation of all
members, and all the official and non-official
members of the State Legislature together, after
a discussion, decided that a sum of Rs. 25 lakhs
should be spent, as follows:—Rs. 5 lakhs for
approach  roads, Rs. 10" lakhs for minor
irrigation works. Rs. 5 lakhs  for  rural
(drinking) water supply schemes, and Rs. 5
lakhs for grant of taccavis for construction of
irrigation wells. They decided that these
sums should be set apart to be spent on works in
the different areas to be started during the
National Week ancJ
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And all the Members of the Legislature
were called upon to submit their respective
schemes on all these various items by the end
of March. Weil. Sir, the Members of the
Opposition, 1 know, sat overnight and they
submitted schemes covering each and every
constituency under all these various heads and
I have to submit it with very great regret, Sir,
that not one of these schemes was scrutinised,
not one of these schemes was adopted during
the National Week. Do you think, Sir, you will
be able to have that co-operation and
enthusiasm under these circumstances? Again,
Sir. what I find is that a Member of Opposition
is debarred from filing his nomination. He was
detained in prison so that in a bye-election he
is not able to go and file his nomination
papers. Sir, this news has appeared today itself
in the Times 0/ India under big deadlines. As a
matter of fact, the Leader of the Opposition
wanted to raise the question and wanted an
adjournment motion on this. I am not
discussing it, but I am only submitting, Sir,
that if you want co-operation, if you want
people to be enthusiastic about it, you will
have to take care of your own conduct first.
You must evoke that enthusiasm, you must
evoke that cooperation from the people. You
cannot get co-operation simply for the asking.
You will get co-operation only to the extent
you deserve it. While speaking about this Five
Year Plan with particular reference to
Rajasthan. I assure you that I am not asking for
any more funds. As a matter of fact. I have
already made out an irrefutable case for more
funds for Rajasthan and since I SDoke on this
subject last. I have seen the hon. Minister in
charge of Planning and I have given him the
alternative nlan. T have told him how all the
money which he is going to spend particularly
in one division of Jodhpur will not give to us
even one-tpnth of the results as compared to
the scheme which I am now submitting to
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him and I am grateful to him for giving proper
consideration to it and I am grateful to him for
having sent to me in writing that he will give
his most earnest consideration and I am now
awaiting the result. But, Sir, in this
connection I have only one point to urge.

3650

You will recollect, Sir, that while speaking
on the Five Year Plan, the hon. Finance
Minister only urged one point against
Rajasthan. What he told us was that even if
more money were given to Rajasthan,
Rajasthan would not have the administrative
machinery to utilise that fund. Since then, 1
have passed on the printed record and I have
also written a letter to show that not the entire
State of Rajasthan but only one division i.e.
the Jodhpur division alone can furnish you
with all the necessary administrative
machinery which will be able to implement
and which will be able to handle the entire
amount which we have provided for the State
of Rajasthan. I believe, Sir, that we who claim
to have full knowledge about our places and
we who claim to represent our States are not
taken very seriously in this matter. And I find
with profound regret that our Government is
developing a tendency for foreign experts.
They seem to be very much enamoured of
anything that a foreigner coming to India says
and so of course with a great sense of
humiliation but still to satisfy the standards of
the Government which is in charge of the
administration, I will just read out a few lines
in support of what I have said.  Here is this
news:
"FORD -TRAINING CENTRE IN
KOTAH PRAISED"

Kotah is a district in Rajasthan. The news
is:

"The Ford Foundation Training Centre in

Kotah district is adjudged to be the best

organised in the country by Dr. Calbert of
the TCA.

Dr. Calbert spent four days with the staff
and trainees at this centre.
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[Shri H. C. Mathur.] He has been making a
survey tour of Ford Foundation training
centres which, at present number 11. This
number is expected to rise to 30 before the
year-end.

He was impressed by the unity oi
purpose of those in charge of training at the
Kotah centre (the staff is drawn from
various development departments of
Rajasthan and is headed by the Principal.
Mr. Indu-shekhar Sharma, who was
formerly Deputy Director of Agriculture).

The training course, he added, co-
ordinated completely all aspects nf the
community  development  programme,
which he felt was not the rase at. other
centres visited h* him."

T hope, Sir, the facts and figures which I
have quoted, the printed material which I have
placed in the hands of the Minister in charge
of Planning and on the top of all that this chit,
this foreign chit, the chit from a foreign expart
which I am producing will convince the hon.
Finance Minister that Rajasthan has the
necessary administration to handle all the
money that they could afford to give.

The next thing, Sir, is.............

MR. DEPUTY CHAIRMAN: I have still
got 19 names, Mr. Mathur. You have taken
more than 17 minute*

SHRI H. C. MATHUR: I will finish in five
minutes, Sir.

MR. DEPUTY CHAIRMAN: Finish it in
one or two minutes.

SHRI H. C. MATHUR: I have just to make
out two points more and I will finish in five
minutes, Sir.

Well, Sir, the next point to which I would
like to draw the attention of the hon. Minister
is about the army. It has hurt me to hear from
some of our Members that retrenchment
should

[ COUNCIL ]

Bill, 1953 3652

he effected. I wonder if we have anything
more than a pittance of military fnrce in this
country. I stoutly and strongly oppose any
idea of retrenchment. But in this connection, I
have just one humble submission to make We
are mechanising our army. W« must go ahead
with this mechanisation; but what I wish to
submit, Sir, is. let us also humanise our army
and though I am not in a position now to
develop my point and though we now find
that, everywhere there are indications of
peace, but I wish that we work hera on a war
basis. I do not suggest that the army should be
utilised on certain such items where it gets
stuck up or fixed up permanently; it is
definitely the duty of the army during war
ODw»-rations to construct roads, to reclaim
land, to sink wells, etc. I wish. Sir. to submit
onlv this. Let us make the best use of the army
that we nossihlT can.

(Time bell rings.)

Just one minute more. Sir. And again I read
only two days back in the papers that the
Government has after all been awakened to
the situation arising out of the growing
unemployment in the country. And again, Sir,
most unfortunately the news said that the
Government had found a ready solution. I said
'unfortunately' because that ready solution is
to invite the foreign experts to advise them in
this matter. I invite your particular attention.
Sir, in this respect to the answers given by the
Labour Minister and the Deputy Labour
Minister on the floor of the House to the effect
that they have not got any material, they have
not got any information, they have not got any
agency to collect the necessary information
regarding the unemployment prevailing even
among the educated classes. [ wish to warn the
Government first to collect that information.
What are the foreign experts going to do here
until and unless that information is available.
And, Sir, does the Government realise that our
problems are so different, our temperament
is so different, the
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psychology of our people is so different that
the advice tendered by any foreign expert is
not very much likely to be helpful.

Thank you very much, Sir.

MR. DEPUTY CHAIRMAN: Mr. Kapoor.
Please do not take more than lo minutes.
That is the maximum.

SHRI J. R. KAPOOR: I will try to confine
myself within that short time.

¥ FIT oaEA AV & fov 7R
7z drae saat fGer & fm 7§
FAaT @1 #W A 7 ArE yemaEfeqs
=y 7 A4 @ A zafev aw
Zaa 7 57 40 sl 9 e
AT ATH gAE AT ST AT AT
AR aE A wuw el oA A
ATTHT ARTATT A BN 47 AT T g%
fr == =T sEeel & for fraa we 7
far faver stare 97 far W & 29 amR-
21 #awwar g f& afs am e
wre HOUF SEHia fagad # g
foms fF w27 & W1 4 F ooy
afeifed 21 41T a8 39 a9 &1 fix
7% 3 fr =7 waw 9% 5w g
arfaar g1, unitwgas faw (Ap-
propnation Bill | {5 &w4 gwre
e g1 99 a9 5w aafaas
1 &1 30 A7 aag7 07 fag ww
aRir #iar ag & % o faedy aeen
| F1 @ IZETE A oy fama o
98 4141 3 =9 fawg § qwe =T
forer fawa 92 #@i fa== g & =9

s % @il 3 FIA W T30 Fqp
M. DEPUTY CHAIRMAN:

That 1s
AT A #wT o F

what I have been doing.

SHRI H. P. SAKSENA (Uttar Pradesh):

That is what the hon. Deputy Chairman is
doing.

st o AqITo I : H T AT
A FZ LETAT | | 42 730 77 720 47
o AT AT H W AW F RO OO0
wr ¥ frgaw w37 2 1 &z A =
afgr 2 & famar sgam 29 g0
gfeao A € | F AT LT A T2
wzr a1 7 afz go 9 F Sz v 93
57 % % 9 q3997 9v 27 #01 a
F7AT 3 AT FATET A0 2T |

IHF A g7 FE7 7 7% f13-
77 vt & T @ foe P wiaragi &
aifa® faaow 29 99 A § 7 fagzor
A ATAEATT #1999 FATE 399 927
# ZW A0 F T AT AT AT | qfz
Favl o faaeas 0 A% F) (aw rae
WAl w1 AT A AT E A sy
¥ HAE H FHTT OTY AT ArY AT SATAT
=1 Z0 | BN AV 4T 7T 7
TAHT AHI AR T ATH T F A1I-
2 97 79§45 4497 7T qEEEE
1 AT ASHT I9ANT FT OHFA | FH
qeged ¥ HH 47 fqaa e g o
T F faaaor ga1y mA 4 Z F Faa
FGATH #1 o 2 A (T 3 900
FHIT A AE AT | AA q a7%
HE ATHTHAT AN AAD 1 G2 719 AT
g9 = " e AifEg v awa au
faam o f&=dr 1 UeEHI #1< 7199-
aT & BT § M= fer 0 a

SHRIJ. R. KAPOOR:
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[Shri J. R. Kapoor.]
FART TACET 74 4 Frq or 20 qedr

¥ Fed! Taw IIET afEr o FF av
U ) AT A T qE AT a7
F1 gfaar 71 avaew £ afz saw &
=qrq § v %7 faw fe v arar
arfs fgeor feedt 7 9w fagr =7
woqAT IawT dfae faavor & G A
ds faar % @1 39 47T & w3 w1
ST WA AE AT A9 glaar A

ITETH  HERA, W ATHr HaT
¥ 7z fodaa s<ar smeen £ e w8 e
a7 E Aifs aga gfas 2 wifE T Faw
fet s 2 T #GSh A
WA | TH AT A IR0 §T OAGH
& 41 wmer B oagr wodwr £
AUFHSTA AT 00 F AT T AN
&1 419 72 # fr & 787 7 AOTTF T H¥T
q% A | FO A T AT AT UF
q2H1 § 749 a7 Faal f& & avqrea
aam g frafs s gz f sara
o & fa faq agi w0 F@EET 2
T E AV =z qE A A A
I HEEA, 7 oA 4 f9aET
F=AT fr qoFTT A AT AV AFT Y,
FAT G w¥a AT ZH SR AT FT
TEAT FT FEIA | AgA HI THT AT
& o qar s gq w97 &
FIETE AT A AMTH GrAAT FE07
AqTT FW FW0 AT A Aty o &
uz fae w7 7 fr ag g9 1@ 1 9t
X f5 w1 7 3w o= @ A
w1 a1 gw oI & T fE
7 oaw 71 fawr w0 @7 f¥
frer &1 v 7 B famw s
T4 EWT A% A1 EW S0 F IR AT
Z aadt st F arg ary o= 7 of
g far %€ 1 T awz g=r w7
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awr ary st Fafza wadr 8 a3
% arg Arg afz 737 B # o8 A
AT HEHT T wAY AR A A A
Bt BT ST qTF FIET #rE =2
F pgefiaz & o0 2 ¥ afg #9801 &
arg @ fz=r A oY 220 qre W05
ATT EATN AT ITRIL FH7 A7 (91T
S AMTE HrT T (At A JrArET
AF FT TTRT AT vy I AT

Fqeq A, fRel ¥ owEwq
7 o/ 0z 991 47 1 fro32 frm
wFre At fger Bt afen Sifr e
AT FEFAE AT | TH AFET R OA
T |AEQT FT 24 (FATT AT IT
F1 A1 faarar =rgam g P faed #7
afvamt € 7% §, TF AT 3L F A
TF 9T H F7oz =1 A 73 faar gur £
fr g fgedt s WOqE ATET
quEa A0 1 3w Er fa fam gredr
FIGIHT T AT FA AWL AT Sl
WTST FT AT ATH FIT T TEFA 2T |
A A & AT FfT AN AT AM@T
arfge I+ qewT 47 srare &9 @
GRS E AT ciC -t
1T 7 Sl sur fgedl wwr w7
=] AIE § HAT A% § AT g4
g4 faam # a7 war g Fr qaw 4o
HTHTL JEFT &1 |

MR. DEPUTY CHAIRMAN: W, are discussing
the Finance Bill, Mr. Kapoor.

SHR1J. R. KAPOOR: Yes, Sir.

MR. DEPUTY CHAIRMAN- You have

only spoken about Hindi up till now.

SHR1J. R. KAPOOR:

ot St aWrze AT : ST &l
feet w1 Py & wwfen & w@r g fr
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freft 7 o fawa 7Y 78 szvam1 A
7 g9 59 419 F7 7T gar 2 fr waf
HFrE oqy a7 7 ¥z 7 5 v a7
A9 w7 % [F ag 709 71 A7 9440
T sz 57 wgAq fae
F aeada an fawy 1oz ®7 7 o AT
Z ¥ifw 1 &7 AT fFar s W@ g
I8 7 §9 w7 feedt o WA fonr
s, g fma fafz @ gz agar A
awer § o7z sgaifrs 721 20 )

MRr. DEPUTY CHAIRMAN: I expect at
least an expert parliamentarian like you to be

relevant.
SHHIJ. R. KAPOOR:

St Fo Ao AT ERIEVE
wgaa, 4 21 787 Taw w20 91 7 afz
# #tz Pt faor 1 a7 97 e qF
zv77az  (irrelevant) %7 @
17 %7 % 5 ag fofdfias (repe-
tition) # #fFa 7z fawr a1 oar #
Fasry Feeft @ & A% g dY  AEr
) fHToff z9 faun § 397 0 4
Fo A4 FFm AiE gH s e
yu fyaz w1 wag fzar 2 #r o=
faaz T afam g1 7
MR. DEPUTY CHAIRMAN:

gyawmfa ;- 29 fraz g1 9%

Ys
-3

SHRI1J. R. KAPOOR:

Bt Wo WMo FIT :  ITHAMA
wErEA, § O A(A AT FEAT ARAT
forar avaeq #1941 F T FEAT
fam 7 2 41T a8 Z A9F FT & AT |
AU FT % AFAT W TS AN F AT
wr & i xfE aaw w2 gz v gua
TS qreA A g safen aud F7
Z0 FT AEN s Aifgy 1 " A
% P FT ST T AT AT AT T
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% T BX FA7AT Feqver 371 72 § Ay
ST 92T qAfaar g7 Fi F aaa 37-
feqe Frar mar a1 39§ 97 afawr
¥ wrrd § 77 foar aar 77 5 997
FT W FAT G ATAT IfFET 79 w07
o7 = A fa fear A1 g F oW
frota a7 sor f wifers afasrsd § =
AZ AT AT A9 AT 4T 7 gar &Y
ST 17 zafer ifss afewel 7 9
a2 AT Zar & wf frad wema ant
ag g1 7 i 3faa qwx a7 arEegwr
TEF 9T ZH AAT BT AT ST qHA |
F awean g 995 w7 e F fau
FH 5T FA B ATAT HqgAfT T Y
aifge | faggarc ¥ agF 57 %
qEAT F AZ /AT ATIA W AT w27
THF FT 1 FFL AT #I09T A10A
faort 34t a7z & waaqrz 5 79 97
FT AZ ZA7 107 T g 27 fa w90
wifed % 217 a9F T2 BT T 57 77
ZA7 FUAT AGA AT AETEF AIAAA]
F q%% Famy |« 3IfFT ag 2o
AqF FL AN FL 29 g2 A1 fafeTq 57
z Fm e Frm on Aagy wd ¥ o
& fFar se ot § amar g i ag
F14 frzdt g€ wfagi F 33 ¥ o
gar =rfam 1 afz 20 FO3  wIAT
TAHF FL AT A FHTZ 0T AT AT A17
afi 49 27 4z 4o F702 a9ar fagsn
g€ anfani F fom =9 %3 41 799 1%
773z TE 2 o Fgmr ardr w1 Fer
#1394 @ifa N7 afm  F faer

A% AR A ATE AT ST wEAS
(communal) @ & A H,
aregarfas 21T F J04F, FAT AT
Z | IA TFT AT IW F Ferafeey,

( communalism ) #regaErfaFar,
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7 w07 @ A F1UEE AR

afz § =7 f& fasgm Hram g ag a1
F1€ wod w@i g | S 6w of
FHI FHT FH AOFAIAT q4THI FT
fare 3z go Faa £ &7 F AuHAr §
far s oz awg A o AT A
faerg &7 & g8 &1 =W 0 9T
f #ar oz sfaa 780 Zv fr 29 3@

ATE AT FTAA A1 [ FIE AT A7

Fra® Feqr TSEIT 0 AT dal
AT |

H AT9FT  SqTH IH GRATE A1 ATC
famrr smgan g S | 19¢< §o A,
FIAZIEUeZ FUFa] § 41 AAAeqTq

TH  SEATT FT HAIT AEAT THT
TR eS| A AT 3% e
a7 H1T 9 IEATE F1 GLHC T AL
7 feqrar | a9 99¢2 T 7 FW
a7 A7 1243 fo A% (U 77 § w

*'Whereas it is essential for the proper
functioning of democracy and the growth
of national unity and solidarity that
communalism should be eliminated from
Indian life, this Assembly is of opinion
that no communal organisation which ,by
its constitution or by the exercise of
discretionary power vested in any of its
officers or organs, admits to or excludes
from its membership persons on grounds
of religion, race and caste, or any of
them, should be permitted to engage in
any activities other than those essential
for the bona fide, religious, cultural,
social and educational needs of
community, and that all steps, legislative
and administrative, necessary to prevent
such activities should be taiken."
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T 7F HORTT A ATAGE T 6 I
q97 a7 wearg a7 femr an,
FE AT AT o7 % TE A900 §
fom® g 2z appafea g1 9 &
FTE AT qUEHRTAF GEAT IEAAE
5§ FFET 7 FT g% | § g A0
ATF fF 77w 4 T AT AT TR
ISAT F, FAT FILATE HqET F
T % F1 &, ATT g FAT 9 AT VAT
Z 1T 29 %4 % AT FY w5 gEE
TH TEE F AAS H A & (A0 w2
FIAT AT | TH TG FHA FAL
AT F4 G2 0 st arfe g7 St
=i 33 )

Ir-rafa ST, T @Ee A
STRATAAT T ST AT ST = f7eran
FIEAT § 317 F AT ArAT g wreAl-
aar At gure fow oF af fAad S
g1
MR. DEPUTY CHAIRMAN:

SHRIJ. R. KAPOOR: r AT TR
i
St qo Ao FT : A =9,

¥ &1 & fraz § S0 wmw | §57
FIT | AFAEAT gHTF 29 & fou 3,
#1 faaw dry # ot v areaerfa-
T84T & f ama9E ga% fv 20 ad
faew @ g7 avg 1 wuer frar a1 fw
IrEgAr #5 fT guT At #,
AT AFGT § A AW U, T
fgr AT % AT £ f ofemw afag
FHEA F1 A7 7 71 for Foaeg wore &
(advertisement)
fe® 519 Z preference !
 fr fade (

71 faar s s fedt fasie g2 &

s



366t The Finance

@ E, T A & fawg g 9%
ST AT T SR 3747 2 )

3T gufa q1, 7 WeET |

faara &1 wor  c 7 a7 fFeET
Mo 3uA gz femr gar 2

"No citizen shall, on grounds only of
religion, race, caste, sex, descent, place
of birth, residence or any of them, be
ineligible for, or discriminated against in
respect of, any employment or office
under the State"

AT AT [T s/ ATUF
i gu Wl < 31T 0 fam gu o7 2w
T d fguge 3w & geaey | agw
Z1 7ET 47 a9 AT WA WAT A0
73T ST A #er & gt 35 arfaai #1
# gEEATEY AT w1 F owAfaa 2

qE A0

[For English translation, see Appendix IV,
Annexure No. 118.]

PriNcIPAL DEVAPRASAD GHOSH (West
Bengal): Mr. Deputy Chairman, Sir, it is with
considerable hesitation that I rise to take some
part in this almost fag end of the debate on the
Finance Bill, and the reason of my hesitation
is this. Some days ago our hon. Finance
Minister, whom we are sorry to miss here just
now, confessed in the other House to a feeling
of weariness in listening to these interminable
debates day in and day out.

SHRI RAJAGOPAL NAIDU: That is why
he is not present.

PriNncIPAL - DEVAPRASAD GHOSH: 1
think my hon. friend is right. He has gone out
to escape the weariness, but. weariness has
apparently overtaken the Treasury Benches as
a whole as will be evident from the deserted
condition of these Benches.. 1 can only
sympathise with the hon. Deputy Finance
Minister on whom is being inflicted all the
torrent of these
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speeches. After all, one can under
stand human  weaknesses and even

sympathise with them, but may I hope
that the Treasury Benches also will
concede that there is a good deal of

reason for weariness on the part of
the Members of the Opposition; and
not merely weariness. We, Members

of the Opposition, confess to a feeling,
of frustration. The Treasury Benches
at least have the consolation that they
can skip over the weary part of it
and that they will be able to do what
they like because they have the power
in their hands. But so far as the Op
position is concerned, all our efforts in
the direction of trying to make the
Government  respond to our various
suggestions seem to result in exercises
rl "SMFE v (unselfish
action) according to the Gita, almost in-
variably resulting in "fIfT "tf*T TAT"r" (no
fruition); so that we have more reason to feel
frustrated than the Members of the Treasury
Benches. Anyway, | don't want to dilate on
that any longer.

AN HoN. MEMBER: I think that is why the
Opposition Benches are deserted.

PriINcIPAL DEVAPRASAD GHOSH: Our
hon. Finance Minister on one occasion said
that to do the work of the Finance Minister is
almost a thankless task. In trying to do one's
work conscientiously one gets more brick-
bats than bouquets. Possibly he is not quite
wrong. All public services more or less are
thankless tasks. But I myself can hold out the
assurance that I am not in the habit of hurling
brick-bats, at least not in the constant habit of
doing the same although I happen to belong to
the Jana Sangh, an organisation that has been
described as a communal organization par
excellence, according to the gospel of St.
Nehru. In spite of my pleading guilty to that
charge, I can assure the Treasury Benches that
I shall refrain as much as possible from
throwing brick-bats at them. In any case, I
shall begin with the bouquets.
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[Principal Devaprasad Ghosh.] In the first
place I should like to congratulate, as 1 did in
the course of my humble speech on the Budget
debate, the hon. Finance Minister on the
raising of the exemption limit of income-tax
by a certain amount. Yesterday our friend
Prof. Ranga had an inspiration. Ail these days
we have been used to a double classification of
society between the rich and the poor. Prof.
Ranga seems to have discovered an
intermediate category—the category of none-
too-rich and none-too-poor, or not rich and not
poor. That, is to say, something between
Heaven and Hell—something like Purgatory.
Now. on behalf of the denizens of Prof.
Ranga's purgatory to which most of us
unfortunately happen to belong, I should like
to offer my cordial thanks to the Finance
Minister for the small mercies that have been
shown to these.

Another thing on which i shall unreservedly
compliment the hon. Finance Minister is his
sturd® refusal to bow to the fetishes of
nationalisation, socialisation and the
like. These days there has been much talk
in the air, of nationalisation of all industries, of

socialisation, and  other = mouth-filling
phrases. I am not an expert in these
nationalisation affairs.  These experts are
found, not so much in India, as in

countries bordering to the north of India. But
one has yet to find that these mouth-filling
phrases could also be  a stomach-filling
propositons. Yesterday, I was very glad
to hear from Mr. Hegde on the other side, on
the Congress side of the House, that this

nationalisation so-called.—when industries
have been attempted to be nationalised,
when they have  been taken over by
officials,—this nationalisation in practice,

has tended to become nothing short of
bureaucratization or officialisation of the
ventures; and Mr. Hegde pointed out certain
definite instances as to how when these
commercial and industrial ventures are handled
by officials, they tenu to get
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1 inuadled beyond  all redemption. 1 ihall
not multiply instances, but numerous instances
we have had in Bengal, 1 am sorry to have to
admit. The case 'ix the Calcutta Telepnones is
one, and 1 can make a present of it to the Min-
ister for Communications. There is me
case of the State Transport Service of Calcutta,
in West Bengai. These are crying instances
which  show how things are muddled when
officials take part in the management. The
reason is obvious. In the case of a private
party running a business, of course the profit
motive is there, he has got the profit motive
behind him. but the private party is at least
susceptible to and responds to public criticism.
He has got two things to fear. He has got a
Government above him, and ii  anything
goes seriously wrong, he knows that the
Government will come down on him. Then
he has got the public to satisfy.  But when
officials come to run a business, they treat
public criticism with scant regard. Their
attitude seems to be summed up in the
classical phrase. "Well, they say; what say they?

Let  them say." That is unfortunately
what has  happened. Everybody knows
that in  Calcutta many private parties have

been running buses. They have been running
the buses and making profits, small and
large; but they have taken sufficient care to see
that the business is not run at a loss. But since
the West Bengal Government took the transport
service over, not merely has the  service been
found to work at a loss but the amount of the
loss has been increasing year by year, not
merely in arithmetical progression, but almost
in geometrical progression. The facts bear this
out. And there is also a reason for this. Ifa
private party works at a loss, he has to close
down, sooner or later. He cannot carry on.
He gets out of the business. But when a State
concern incurs a loss, when it runs a business
under such conditions, well, there is always
the public purse to fall back  upon. In
Bengali there is an adage which says: "The
public purse is Gauri Sen's money." Gauri Sen
seems



3665 ™ Einance

to have been some mythical multi-millionaire
with an endless purse, and the money is said
to come trom him. So this Gauri Sen's money
or in modern language, the public purse is
always there to fall bacK upon. Weii, suppose
this year mere is a loss of Rs. 8 lakhs. Next
year, there is a loss of, say Rs. 15 lakhs, but it
does not matter. You can put it all down in the
Budget for tae State Transport Service. When
ihey can always fall back on this purse, na-
turally there is no particular incentive for
officials to run the business on business like
lines. 12 WON

Sir, 1 would like to devote the few minutes
left for me in discussing the question of the
Five Year Plan. Well, this is a tremendous
document, running to hundreds of pages. It is
quite commensurate with the tremendous
figures with winch the whole Plan bristles. I
am somewhat of a mathematician «nd
therefore 1 am not quite wunused to
astronomical figures; but to tell the truth, I
have not been quite used to such astronomical
figures in this inundate context in the Oriental
world. In our younger days we could never
even dream of tens and hundreds of crores;
but when one runs one's eyes over the pages
of this First Five Year Plan, one's brain almost
reels under the impart of these colossal
figures. I was wondering for some days past
as to where our famous planners when they
made the Plan, could have derived the
inspiration for such big figures. I shall tell you
a personal story, which I hoDe will not take
up much of your time. Of late I have been
reading the Maha-bharat and I have just
finished reading the Sabha Parva. In the Sabha
Parva. as the hon. Members know, the main
topic is the Rajasuya Yajna which was
performed by King Yudhistira in this very
place—in Indraprastha— wherp we have the
honour of sitting today. And vou know there
is such a thing as "Sthan Mahatmya" or the
sanctity of a place. Well, this Plan, this Five
Year Plan was planned and cogitated and
lucubrated upon in In-rfranrastha; and
therefore what hap-
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pened in the ~jcod old day? of King i ucuusura
uas oeen attempted to be tepeated to some
extent here, may be on a smaller scale, in this
Five Year Plan. In the Sabha Parva which I
was reading, probably the day before
yesterday, it iS written that there were crores
and crores of cattle, crores and crores of
horses, crores and crores 01 chamois, crores
and crores of gems and precious stones that
came pouring in from east, west, north and
south. Then it flashed on my mind that that
was the source of the inspiration. In that case,
even this sum of Rs. 2,069 crores seems to be
a paltry sum; and the Plan could easily have
gone up to even two hundred thousand crores
of rupees. If our Finance Minister had the
good fortune of living in the spacious days of
the Dwapar Yuga he could have taken the
figures up to even more impressive levels. But
naturally living as he does in the Kali Yuga,
he had to tone his ambitions down to some
extent. And living as I also do in Kali Yuga. I
am wondering at even these figures, which
may not be very colossal according to Dwapar
standards. These figures total up to Rs. 2.06P
crores and they are divided into five
categories. I read from page 28 of the
Summary of the First Five Year Plan—
People's Edition:

"(i) Savings from the current revenues of
the Central and State Governments—Rs.
738 crores."

That is the first category I do not know how
this sum of Rs. 738 crores can be found in
five years. It means, say about, Rs. 150 crores
a year. And so far as I can see, most of the
State Governments are in a state of deficit
themselves, so that it is not quite un-
derstandable how this money could be found
by the State Governments.

(Time bell rings.)

Then another category is what is called
deficit financing. This is again split up into
two parts—one backed by drawings from
sterling balances (Rs. 290 crores) and the
other of an
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[Principal Devaprasad Ghosh.] omnibus type
(Rs. 365 crores)— in all over Rs. 600 crores. In
fact, practical- ly all this comes to this, that
something like Rs. 600 crores will have to be
found by deficit financing. Now, there is a
gentleman, or rather there was a gentleman for
he is now dead— many of my friend must have
known his name—Stephen Leacock who was a
well known economist. He was even better
known as a humourist, and the first and most
famous of his books is "Nonsense Novels"
followed by "Further Foolishness". One of his
books is named "Frenzied Fiction". And, I
should think, Mr. Deshmukh toeing a well-read
man, must have read the book "Frenzied
Fiction", and his Frenzied Finance must have
drawn its inspiration from it.

Anyway I should like to devote the
remaining two minutes..................

MRr. DEPUTY CHAIRMAN: Only one
more minute.

PRINCIPAL DEVAPRASAD GHOSH:
Thank you. What I want to say is this.
We are all agreed, and there cannot be
two  opinions that there should be
some such plan as envisaged, and that
it should as far as possible be realised
in practice. Then what is the reason
why things are not going ahead? Why
is it that this Plan is not arousing 1
as much enthusiasm as might be desir
ed? Yesterday, one of the hon. Mem
bers pointed out that one reason is
that the Central and the State Govern
ments are not apparently seeing eye to
eye, with each other, that some
times the States show apathy. This j
apathy must go. I should like every
body concerned to try to rouse public
and popular sympathj' without which
a plan of this gigantic description can
not go through. 1 wish the Plan all
success. j

SHRIB. B. SHARMA (Uttar Pradesh):

St @to d@re  mwi (I W)
AHATT IUTEAE HERA, W A9 q g
AEAE w9 HAT ST KT I GATH
fom AT 9 a9z IFE AT E 4
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fsrarsr =1<1 8% &, 2T #9 |, 39 92
# 27 qET § 39 agrt fey 2, 5ua
foq & oY sk sier v AarE &

g %% dArava A1 am 2 e
WH W OEAIT LT €A ZATE A4 9
FATE 29 1 9 LT A WEEaS
w9 wi=at 3T wat AT aeEs S,
AT ST wqTE AT AT FIE 31 7T
TE | FAR ufTgw o gATH &7 42
%% g1 % are gure 3 #1 wd-feqfq
AT wgl § {6 39 97 F1 A7 &9 E
FLATATZ | &9 &1 SAarqdl & 4is
FAT AT FTTH F5 F1 HTHAT HIAT
927 | 39 79 %71 299 77 fwar g1
AT ZHAZTE T AT ¥ AFdE =
FHTY 231 F1 A9 feqf aga a=a1 7 |
FHTT T2 Z37 ATFFaTe 31T 37 A79-
fat =1 qna w7y § fAg gwmer 2
ITH FF M@TE | THET A ZHIL
q4 FAT 1 F71 271 E (7% vt & s
ZATE @ At arfew et et sy
|

Y

THE AT W A AT qEH Iz T
ot 1 =il & faor Ff wgY &) ad
TEET AT AEH AT ATTH FEAG TEAT 2
98 U2 % foF av%1< 47 S § 7 99
417 Frre 79TE T F I AT a7
atF=ran § B 3 § agag aemT #i-
fermr &1 ameft, 39 912 AT Sord
AT AT FTHHT T T gwET T )
7 919 AT 39 gHE gw A
FT WATH 31 fFar fF gare 3w F o 3%
FUT ATZHT F, 379%7 foy 998 7 39-
A1 foat s, g S=adTy AT S
A% AFTT | IAHT FATART W0\ AVAT
AT T 1T FT FTE TATH TE (a7 5
aratfa-cotfaT g avg & &1 s
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SFT AF /A GHIAT AIAAT FT 9T F
AN qA TT A A BE AT TG
gtz g€ f gare awrer 1 v
T A BT ZRO | FATT ey FeET
# W fafaa qaas fwes g, 9anz
fem 2, ¥ 317 A1FfAT F1 @ 7
THT F AT FOAT A A AT
AT AT FIAE | TH THATT ATSAT
® 37 @i & fov f a7 4 gemr
AT AT AT q TG FA0E 7EF | 7
T4 | AT F19 § a7 7o 9 fF
T | o1 =gfFa o awiaw 1 Fr@r
g7 9% ATAT AT FAT & GTIT 9T
JE FAT 4T | |1 WEAqq | IF
qq1T A A= R AT A T oA
THT IY7 AT & v wEweAr AFt
TEAT AT | TH AT OF ZHAT TT A%
T TE F AMF aoFe w9 q 9 F
g a1 W@ # fawdr Azt 97 FEeEEr

FT YT AZT SIATE | AT T AT ATH
Zor Y ZY oy v wEw oy A 7w A

T qETHATEY JAT ® AT T I OA
FEmEr | saw ot Az v E
FernamrAdrozdgnd A ag
q9e | A8 AT F T qww = oA A
FETL AT FHEAT  TaH1 2 for w7
77 HT I |

T AT WH N A E A7 AL F
for Y 9 o7 F7F F IAX ATTHRT AT
FT F9 W7 GEERT 9T AF T 97 7@
21 g1 RN g1 O T8, THEE wTO
FY AT A=A F1FAT AT o2 A Fear
2 1 &9 g E O fF et oy 5 9,
qEHI 77, IE 9T AT AFET T AT
R F1 TF Fegd TEA F T7H7 F0E
faor a9z Tam FT @ E, 1| T
TE 2, 98 ¥¢ 0 2, fww ot fadr e
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FHIT AFT AZ QAT 7 | FAAT H HA
ST AHFIT AT ST E FHHT ZT FA
F fomr gowre F1 sEem Fer FEG0
FifZw | FTE AT H1T T FwAAT F
for aga & gy & w7 57 9 2
AT AFAT A1 TI7T F2 AL 04 T8
ZI9MET Z 1 AR AT T T 7T AT
TarE 77 & oA 7 F e e
afgrfeat & 97 T T4l #1777 F7
FT AT F IAH1 TA 419 FT AT 7EAT
arfar fF ST F FATEr 3 SUTAT FAEr
o Ateraret & g1 w7 o
#1 frarw 21 a%

Tl A o A & A A d
ZATT B Wl § FE TEY g
FIAffEA FI9 FT £ 507 TA AT
fear s w@rd ) gwry qdf 39T 9iw
FT FE19 21 FI0T FT AETET & 70 39
a7 % fomr famre F fom #1E Wr
T o Y Ao A Ak # A
7 7zt a1 wwr &7 gare 77 *+ &
& 7| &« g9=adig anmr A7 e
Y AT AT ATAAT THAT TE F AAT A
ot 7 1 7E w70 E A A Az
s 2 fF uee @re aw 27 T ad
g1 &% | T qfoww 4z @ @
# o ST & e AT WTAAT B E
AT 3z davg o gfea s an
2\ F9 gy 0 77 wEW gE 6
aug ar a7 i qw Efwfaz afer
(deficit area) Far = 771 7 )
agt & AW T FT Z0G FT 07 97
Tz 97 fasgm drag @1 mar 21 afzw
TaT T7 §FETA TeEEE AT, WA geEE
off, ST FT FTH AT 47, ArfzAr q47
FET df 7T AT A2 7T (T FT A
T Z1 74T & A7 487 F S0 LT
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[Shri B. B. Sharma.] ) ) .. .
#lm F ) weeTe A oA w At arm o1 we Al & 97 T

TFTE F)Y H2Z 39 S0 F1 AZ1 AT T8
91T IART FFeqT 97 A =
Sfearar @I W HIRE A FA-
T 7 o ST 281 ST w A
F o w1€ 7 F1E 7w fawrar s )

FAT & ATV F AT FYERT AT AT H
FrE fadtw warer a8 fFar o =r d0
q1ET agT IaF1 Aoy g9 &Y 9
a9 |AT K7 FAfT AF 21 9FAT 1 2
#H 77 g9 faaHt o= F1 AT
feaey AT 41 A1 AT T F FAT A
94 Wgad § FE G@T AR 7E HE
A qATS | AR A T AEr v e
v WeEe (regulator) s ¥
AT TFZ31 A Ar awar av faws
ter=re & wrw | ST AT gEe e aer
41 | 3% faqw 97 zww =@ F foer
afwez & W anm & B =
"7 IAET A7 9 Ia7 fmer v ow
(fund) &1 #f1 %1 39w F T
it Fmrsarasar 0 s oam@El A
Pz 317 T F for qve § qm e
A Z A1 T A ST AT AL A
9ATE AT 741 2 99+ (=0 f59 A &
TUT AT FEAT | OF HIT AT AIT FEH
2 o aw 39 39 Ao w1 Fnifay
F1 AT ZHI AT 4@ AT BE BET
araaret # fou woe A8 21 77 A4y
WFEHSTAT & | UF F1S] F1 A1 A9AT
&A1 & fom qrT #7 srazawE Sy #
o T ag =8 732 & o9 &1 ¥7
fa=ré w7 7% &7 wafadi w1 sver
JATA T TF | FT AT TR BET FIE

AYSATST & T AT AW G AT

F1 T F GOHIT FT 4 ATHAT FAT
AT EATE |

A F qeey 7 724 § ) FTETC AT
ST & 39 § S AT 79, 9 98 qUE
(super tax) 71, W% 29w A,
ey A AT, TORW A% 2T 47 A1 AT
qu %G F1, IAFT GFT AT HAE
AT FAAT & FIT TEAT &0
m fasmfes =l TmT gue 399 &
®Y F FTETT I AAT AN THFT AT
T ST 9T 9947 § %7 o&ag 99
ATATE & I WERATE T T FITE(
A EATOZATS | T AYF F7 AAA
&1 i @ W 8, e s owe-
FIEH FFWEAANAFIEE | T
AL qAAT &1 AT AR FT RIEET
Agl g 1 gATET A9 sAar ar
SOTET ZEWT A A7 FEAl 2 1 s
gt @dt #1 gafa & e Bt avg
#1991 T3 BT oA w9 9 aqr-
A4 G A F17 =4 AT EMIT ) EA-
feu A g & oA wev {5 ga9y
frafs a7 T wE3 @ frar @
a7 |

[For English  translation, see  Ap-
pendix IV, Annexure No. 119.]

SHrI K. L. NARASIMHAM (Madras). Mr.
Deputy Chairman, The Finance Biil is the
continuation ot the same policy of the
Congress Government towards the big and
foreign monopolists in our country and
imposing new burdens on the common people.
A comparison of the proportion of direct to the
indirect taxes ever since the Congress
Government took office is the clearest proof of
this policy. I shall quote some figures that I
have collected. In 1947-48 the percentage of
direct tax to the total tax revenue was 47 and
of the indirect tax was 53. In 1953-54 the
percentage of direct taxation to the total tax
revenue is 28-3 and: th, percentage of indirect
tax to the
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total tax revenue is 71-7. This steady* fer-
rease in the percentage of the direct lax
signifies the lightening of the tax on big
business, both British and Indian, and the
progressive increase in the burden of the
common people. Apart from this the State
Governments impose sales tax, irrigation tax
and also think in terms of increasing the taxes
now and then. This sort of position is mainly
due to the financial policy followed by the
Congress Government.

Let us examine the financial structure as it
is. The Congress vehemently opposed the
Government of India Act, 19;!5 and it
directed its particular attention to the financial
structure under that Act. But the same
Congress leaders after taking charge of the
Government are following the same bure-
aucratic financial structure as an ideal,
charging the States with responsibility for all
vital functions and for the well-being and
prosperity of the people but denying them the
necessary resources.

If we examine the figures in 1950-51, the
total revenue of the States and the Centre from
taxation was 629 crores out of which the
Centre got 450 crores and the States only 179
crores. In 1952-53 the total was 646 crores out
of which the Centre got Rs. 556 crores and the
States 190 crores. So this is the financial
position of the States and as such they cannot
proceed with schemes embodying welfare
measures. So they cannot solve their financial
problems unless the Centre goes to their aid.
The Finance Commission's Report says that 40
per cent, of the Union excise duties should be
given to them on the basis of population al-
though even that is not enough. So it is the
duty of the Centre to cut down their defence
expenditure and also the expenditure on their
top-heavy administration and give help to the
States in all possible ways. The first task of
the new Central Government must he to assist
the backward areas. Unless you assist the
backward areas there is no meaning in talking
of the unity
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of India. Union of India means levelling up
the backward areas also and helping them. In
this connection I may mention that the Centre
will have to go to the aid of the coming
Andhra State, particularly for the purpose of
tackling the famine problem that they have to
face there. In Rayalaseema they have to incur
recurring expenditure all these years, nearly to
the extent of say, on an average Rs. 4 crores.
So the coming Andhra State is to tackle this
problem first. That is the first priority. The
Centre's duty is to help the coming Andhra
State with certain finances and also develop
the electricity- schemes. I request the Central
Government to take this seriously and see that
they give adequate help to that State and in
that way help the backward sections also to
come UD to the level of other industrial and in-
dustrialised provinces.

This financial structure cannot be improved
unless vou take a bold policy, the policy of
controlling the profits of the big capitalists and
the foreign capitalists in our country and
lessening the burdens and at the same time
improving the purchasing power of the
common people by introducing bold agrarian
reforms and in that way go ahead without
collecting too much revenue from the common
man. Coming to the question of how these
moneys are used, we will hear the stories from
hon. Members coming from different States. A
few minutes back an hon. Member from
Madras—I think it was Mr. Gopal—referred to
the unemployment problem, the growing
unemployment problem in all the provinces. I
do not want to add anything more by repeating
those things, but at the same time I would like
to mention that unemployment is increasing.
Daily we get reports that unemployment in all
the industries are going up at an increasing
pace. And how is the Government tackling this
problem? The Labour Minister says that he is
going to appoint a Committee to go into the
question. This is the old imperialist method of
tackling problems; appointing a
Committee,-
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[Shri K. L. Narasimham.] then waiting for
their report and then thinking about
implementing the recommendations of the
Committee and then saying that we are doing
this. You are not tackling the problem. Un-
employment is growing and the crisis in our
Indian economy is deepening day by day. You
are increasing the pace of your own policies.
Your policy is to import experts; you call
them here to And out measures of
rationalisation and increasing productivity and
thif increases unemployment.

Now I will give you one illustration —that
of the French experts in the Hindusthan "
Shipyard. When the French experts arrived in
the Hindusthan Shipyard as a result of your
agreement with the French firm, they started
on a campaign of rationalisation and imposing
economy and they found the remedy to be
retrenchment. You took their advice and on
their advice Government decided to retrench
813 workers there in spite of the assurances
given by the Minister and today we are faced
with a situation that the Union there has
decided to go on a strike. What is this due to?
That is the result of your own policy. Your
own policy is responsible for the serious
situation that is developing in the Hindusthan
Shipyard at Vizagapatam. You have decided to
spend 14 crores for development under the
Five Year Plan. You said you will develop
your own workshops, your own shipyard nnd
that you will produce your own implements
and develop the manufacture of various parts
there itself. But then you do not begin it: you
say the solution is only retrenchment. You
pass the burden on to the common worker.
You spend 15 lakhs giving these experts fat
salaries, improving their houses, supplying
them with cars and all the other necessary
things and that way you waste the money. And
that 15 lakhs are to he found by retrenching
the workers. T do not want to arid more
illustrations except this that in Parry & Co. at
Nidubrolu 413 workers -were retrenched
recently—on the 14th
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01 this month. The Buckingham & Camatic
Mill which is managing a mine at Kondapalli
has started retrenching. Thus you find in
Andhra Districts, in the Madras State and in
all the States, the employer, the Government
and the foreign imperialists are trying to
impose their burdens and trying to pass on
their crisis to the workers and thus save
themselves. And the Government is helcinK
them in the process.

Here, we do not have social security
measures. There is no protection from
unemployment. The less we talk about it the
better. You passed an Insurance Act in 1948
and it is not yet implemented in all the States.
Your social security measures are so meagre
that the worker is not getting protection from
old age, sickness or various other accidents or
occupational diseases that are arising because
of the occupation. So this is the lot of the
common man The purchasing power is going
down and he is finding himself help-less. The
economic crisis is deepening because of your
own policies and the policies followed by the
Government of India.

Take the case of the farmers and peasants.
Are they in any way better? I can only give
you some figures. The peasants who are
producing commercial crops are forced to give
their produce to the foreign purchasers, at a
low level and that too at a price fixed by them
arbitrarily. I will give you only one
illustration—that of the tobacco grower in
Andhra area. The Imperial Tobacco Company,
which is the monopoly concern which
purchases large quantities of tobacco, fixes the
price. Why should not the Government fix
prices for various varieties of tobacco and ask
the foreign concern to buy at that rate, and if
they 'sefuse, why not take the tobacco and
enter into barter agreement with foreign
countries which are willing to take our
tobacco—for instance. Hungary, the Soviet
Union, etc—and which are prepared to give us
heavy machinery.
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machine tools, etc.? You can do that. But you
are not doing it because you want to help the
Imperial Tobacco Company wnich is looting
tne peasants nere. I can give you some more
instances. Wnereas tne wholesale prices of
raw materials have gone down by bs per cent.,
tne wholesale prices of manu-tactured gooas
have gone down by only 9 per cent. The
peasant who is producing a commercial crop
is forced to sell his goods to these foreign im-
perialists and big monopolists at a rate fixed
by them. And you help that process by your
policy.

The finance

Coming to the last point, I have to say that
so long as you follow this policy, there is no
salvation for our country. Our country is
economically deteriorating day by day, and it
is like a patient with an ever-spreading
paralysis creeping into the body. Unless it is
taken serious note of ana firm action is taken,
there is no salvation for the common man of
our country. Our Prime Minister reminded us
that we should compare ourselves with China
which is our neighbour. What did China do?
Within a short period they planned their eco-
nomy and increased their production. They
have raised their standard of living. 1 will only
quote a few figures Defore I conclude. In 1952
the average wage for workers and office em-
ployees increased from 60 to 120 per cent,
over 1949, and 3 million workers and office
employees, and if you take the family
members, 10 million persons, benefited by
labour insurance regulations. Their purchasing
power has increased. Their production has
increased in all sectors. They are in a position
to supply food to us. That is the plan, and that
is the way the Communist Governments in
collaboration with democratic parties do
things. I want to quote this instance to our
Finance Minister who said that the country
would have to undergo privations if the
Communists took charge of the country, and I
want to tell him that China is an answer to
him. 29 CSD
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SHRI S. D. MISRA (Uttar Pradesh):

AT gme #o firx (9T ¥3T) ¢
AT JuTe wEred, W1 faw fadas
T ¥ & geE ITfeqd g F 3w
T #@1E | qA 39 419 § fqaq
gqaar 7 gfefar ofa & far
HATTH £, 00 798 F1 ZZ 31 7E 7 |
9T |l #1419 § 5 gwe A sy A
%t wgay fran g aafas & sranar farg
afenfom afeare #1 4 32 gz fasd
atfgm | @fF qA 9 a7 ot Qo
g% gt srafw afewfom ofam w1 s
g#1< qrar arar faa gw e aafa
F1 gZ 39 F grEed § AET 947§ )
forar w2 i oF safsy w1 gz & @f
Z 34T aFe gieafeg  afae § os
uF | F 0w uF gfar wmow
gz ST Arfed ot | 2wy feafa
78 § f& afz o7 gfmfea efam 7 o=
A § @ Wt Fa@ (%00 wqF
#1 BZ @y, |F a9 ATATAr Yo
ZATT Z1 4T R0 ZATL 1 | TAH 73
feafa Far g1eft & f afenfoa qfare
F1 AT ZIHL G AT AT 7241 3
ar f&T ATaFT #7 AT g3 FAT
TIAT & | TW §99 o1 fadaw ammd
SET & A w A A ad s
FTATE AT AT AT FAT 8 o 57 & 5
ferg afrfea aof@ & fag 2z #<
fear sr & fag w#1e
99 FY B TF ufFT &1 47 w§ £ ey
SF afeArT F g aaf 1 0w gfaz
A FT 4,300, FW Al BT X
ofF & A & I | TW Ay
F4 & gt @<t §1 FaEr 2607

W AT § A ‘v w2 g
e faefm g€ & oo fama 7 szar
qEAT | FdW T HENE AiET
q, ot faeq g2w & 5@ 3, 712 4 w2y

4,300
1



"3679 e Einance
[Shri 8. D. Misra.]
TS Ry & qvaed W s €
F A H wEr | # OE v w2y
7 it Foarad faefmg € & oo faoo &
¥ FEAT T £ | WA 3w P
¥ amar g o1 o aarw o F A A
4t 9 oif o ‘U €z IO smw w
gfenfos g€ & | awTem T § AT
Fo dTo % 51 F1 #1757 fas & gL
w1 fegdt w79 w9i< (merger ) #
9E® W STAE 4q T FAA 4T IF AGI
F TAAT, AT SFA WA F 17 3T TS
# Sz e 4 feaian ¥ AR A1
It T @ o ) fore st fm g o
dro aivg ¥ @T § | THY Al a9
ferel gt &1 2w 7Rl =Y -
&g @19 (income tax laws) @
gwzz %W ( amended torm.)
§ on 4 A wm A 9
SFT W § AT TH] WF
w3 age fear s R
gFe & go ot W agw v srar
g1 Fad g femd aga ar mEE
TEe TAWERq W & fAw v w F
FFAE UF AFTTAIT F €T H 45~
FT A TOA F a9 &€ ar 41 fF
fraett sTaEHT @ AT faAT 9 @
WM | 98 #AgHe  (assessment)
TR & ©F q ASHCE AT a7 | S
W $9¢ F AR A A [A@7 9 H
garT a1 Fae 413 OF UF § RIS A0
ST 7T AT foay 9 arEa qg dr
o uTeE T S99 77 Ter @I fF 9
AFT UFTEE B1F Ag0 g AT 9T
g¥gHe fFar sEeT 917 9g 9T TE-
dqgomramg | faff g T
qi a9 qg% (¥ T W1 qAaAE
FATAT AT 4T TG T A1 Al IZA 4%
U T3 W qo f6A1 d1 A gEaan
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AT 7 99 02 W FhgHe 7T gEA-
IR EATE | 9% 79 fawa wraw
& 91 F gamar g 5 g gy A1
=19 37 Aifer AT 3 fogmEy F
o & 9g@ TwEag o9 gue 9 WY
99 74 WY F GAAET O T AT
g g F9 & T o7 ayfaare a1 57
FL|

qA AT IAR & grE F A T2
R sT qa Fg9TE | 6 97 wew &
IH TOTH F AOATE TET A AT
| FTH W UM L7 A0 2 =2y
I FH § FH 09 A FUS 199
FT FIHE I a9 F1ET AT AT F |
q TS F4% ZrT T F41E 7Y § 41T
TE U TESAM g | FHT FET qw_
FT qUFTL 7 T TAF FT A9F 4131
aga = fzar & o 9z o 39 99r-
AT T qwdl § 97 T W E | e are
& g 7, fFaest (R ¥ Aww
TR FY FEATE & Freor oy feafa
dar g1 4t & for a T &t & @
g1 9uF & 92 g fF o wee
ST & 7% §z gadE (cent, per-
cent. export)  ZET & T AT 9
aATgT Hofl AT § IqH oy Eredt I
TAMT W@ E | 2348 F A% Age
ARz F 498 a7 %< fz7ar B oo oA
g tE wfaar We@d | ggwradar
g gar 5 194 7 5 Y T 4o
FraaT a7 TE, 9968 & FT | @1 Awa
oAf TEH 4o B gl FHT L4 #
AL FEF Afatom ag T gar
f Srgt 98 7 1 e (o fafe-
77 (million) 972 AT 971 F7T 9343
¥ 797 707 33 fafeww ofz @8
UTIE gAT AR WA F foog o ayha
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I I AATTHar § 4% faegs ey
a2t g 1 fafaeh ar A g

sTE § Tw g3 9 us forieded

(representation] 1 frar “fee
oY 7 H1E GAATE TEAT AGT gL | AT
T Arg & e feata = 3 fRar
& 1T ST AT AR gATE AW F
FiA FH F A1 FA fgar Fgw @ A
aim T gL wF e 77 fzan)
AT ST & qTHTL T T Fg 1 AEaT §
fF 5o fevt & 7 Faw fafewds (mid-
die man) st @ra g afew &€ ora
me%mmwmgrr
§ A orEl qad, daw, feamad
T A9 d9E F SN TqW O 3§ AT
TR TH ITET A GURT E | gAq
adtat 77 & e ga See & awTe A
T 917w faed &, g al &
g fawa & | a8 ey anfo
A HATET € AT @ FUT TT ATTH
fed GxT AT E | A AT FEATE AT
g1 F T AT A7 AT T &
THTT JHHT A FOA1 A1 a9 a7
w27 ET ET 6 F T U A

7% FL % AT F2 oar yfawy g -

7 fF 9 39 gure & & fod aw
fafaedt & ama T 41, g FE G
ar ag s fzar e wy faferm
TS HF XA F 97 EAT1 & A HAS 3o
ar 3% fafemga 012 s qaaTiE Fiar g
AT FTTZ I A1 AEATAT T4
1o fafem otz #12, eafen gadsah
FT FIE 9AFT AR AT E | F AT
aq Foa rgar g ey fafer ot
A faet wwr A AT 1 3 g
AT | AT WIETCIH ALK
S FUF 7 guwar g ag g
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T AT 772 P 230 F 7
A1E AT ST TT Q380 T TAAHE ATE
ifear & forgazas fear war a1 3
FT THIIE I F7 F f=AT 91 I4]
AT STET UF FL9Z 1 FT ATZT AT
a1 T F30F F1 917 T A< fefgazs
mETE | restricted  export )
g & wror g« fafor afr 3
AT AT | F A E 5 qgew oy
#1T = % A1 7w g AW for
FAFTUFGUE A Z FLA AT I ATE
Wz #% fF awa A et s e
Friz T3 & fom o 999 dagerew
=t & o faw % 0 A o,
LEREE R R Rk

TAF  ATT qH IECARZT & AT -
wfma AW ge e A uw
ot g @ & SifE g7 avg & frewr
T 4 A1 3wk fgdam o1 v A
T ATT {T% FT ATATEY F 317 T FIOT
T afen Fawr gfaem #07 3y ad
T afgw F1 goAT & waiE gar fage
qOFIL AT | W@ 9% IO TA; AT
FHTC &Y TV E IGA AL AT OET
TET BIEY AUF 7 Toy WOT HT AL T
& form #2 aY o S g aga afyw
@ wToar & 1 7 A feafy qga
aE g, @l aga TEE g A a@
fl’ﬁm'él %zﬁf.‘fzmqgm-
q% § o agr a@d & A7 A
FarE o | a9 |t #Y A £
am £ " ST
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{Shri 8. D. Misra.]
&1 ag v it wer & fog ager va
FYTE o4y B I Ao F #7907 Co
FUT TIG FT &4 2 | =0T G
q FE1T g &1 foan £ fF g for
Yo FIIT FTAT W AZT @+ FT qFd 2
afee ag g g9 gue g fr aga
qrATT § | ag @ faaige oo §
qeA AT T AT Iq T T GTHTT
q FEF TG Yo ATE FIAT GTLEAT
I F FTEAATET T @ T AV Fow
% 42 FI9 39 1 AT § | ST
FIO F99 7T & fF aerg e §
T BTAT AE G | HE ABAT 21T &
& 917 7Y a9y g T 3w A =g
ST T E A gawl W ;T TE @
STATE | A AT I WHART 1 G780
45 ATAT § | T qAFES FT IS
e & fon Fo frama & iqx
WY AT gHAT F, AATE AT qEFA § AT
aE &1 o1 awdr & ar fee feger A
FYTAT FIT AET AT FY AT qFAT o
for avdm g AW faqt 1 A=
Foat mydarAdl § 7 o Iad
foa avraT = g § F2r 97 @
& 1 e 9% geama # #4174 fase
frar ST ?

AH 79 ¥ qrg wAar ozan  f 9w
qEAiT AT 2T § a1 wren g
a1 A FE AfHFE IuF fAu g w1
w9t &Y vy § qatw avad g &
fou tes sl smr AT AT E | #
AT FTT § fF a7 T o A gaem
1T AT AT I F37 A7 AT
i@izfaﬁtﬁfsmﬁfm T2 ATHY

*‘a%‘&.
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gt adr gt w1 foaw v e
gq AT § =9y avg § wHifEg #7
g% | I W=l & arg 9 34 fagasw w6
G FTE |

[For English translation,
IV, Annexure No. 120.]

see Appendix

SHRIT. V. KAMALASWAMY: Mr. Deputy
Chairman, before I come to the provisions of
the Finance Bill 1 should like to reler to the
acute distress and agony thruugh whidi the
people 01 my State are passing through
because of the recent cut in electricity of 7b
per cent. This electijcily cut affects both our
industry and our agriculture. We depend on
electricity for running our textile mills, cement
factories and other industries as well as for
running our innumerable pump sets 'or lift
irrigation. In answer to a question the other
day, the Minister for Industry replied that the
value of the goods lost in production in the
basic industries of cement and textiles alone
comes to about Rs. 50 to 60 lakhs per month.
The total fall in production of all
commodities—the cost, of it—will be not less
than Rs. 1 crore. When so much production is
lost, the estimates of the Finance Minister
about getting income-tax and other taxes for
Government will also go down. So his estimate
will not be a correct estimate. At the present
juncture various Members from the South have
appealed to the Central Government to come
out with a grant of Rs. 1 0 crores to the Madras
State for carrying them through this crisis. But
It seems the Centre is not satisfied about the
way in which any grant which they give will
be used by Madras and it 18 this doubt which
is holding up thl» grant of Rs. 10 crores. In
whatever way the Government of Madras
spends it. immediate succour is necessary if H.
is to be of any use to Madras to tide over the
crisis. There is one specific way in which the
Central Government can afford some relief to
Madras at this juncture. For running
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their electric train services from Madras to
Tambaram the Government  of India is still
drawing upon the Madras State from their
thermal stations for electricity. When the
Government of Bombay were faced with a
similar situation, when they had to impose a
cut on electricity, they protested to the
Government of India that they could not
provide electricity for their ~ Railways and
the Government of India spent4 crores of
rupees for building a thermal station at
Kalyan to run their own suburban electric
train services. May I ask why should not the
Central Government adopt the same
procedure with regard to Madras
State? But any permanent solution for
setting right this position in regard to power
supply lies only in the mining of lignites in
South Arcot District. The lignite mines of
South Arcot will not only provide all the coal
for running the entire Southern Railway; but
thermal stations run with this coal will provide
a perennial source of power which will
not be subject to these frequent 75 per cent
cuts. Because the Government of Madras
have been depending too much on hydro-
electric schemes the continued failure of rains
for the past 6 years has now placed them

in their present predicament Even with
regard to the mining of lignite the
Government of Madras with their poor

finances cannot be expected to exploit it fully
and successfully. In his recent Budget speech
the Finance Minister of Madras said that if
the mining cost went beyond Rs. 30 per
ton, the Government would not proceed with
the work, as coal could be brought from Bihar
at Rs. 30 per ton and therefore it would not be
economical to mine lignite. But I would sub-
mit that even if it does not appear economic
at the present time this lignite mining would
give a lot of employment to thousands
and thousands of people and so many
subsidiary industries would also  spring
up  like Montan Wax. There will be
many subsidiary industries and the entire
industrial face of the State would be changed.
But the State of Madras
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with its slender financial resources cannot
afford to do it and therefore I as&, "Why not
the Centre go to the assistance of the State by
getting a gram from the International
Monetary Funa as they have been doing for
assisting other projects like the clearing 01
weeds, jungles and things of that sort? While
the arable lands of the Statt are lying idle, so
much foreign money from the International
Monetary Funa is being spent on new and
jungle land.

Sir, another way of helping the back-wuru
areas ot our country which have no natural
resources, no huge rivers or mines is by the
developing of atomic energy. We find in the
papers that our Atomic Energy Commission is
going to process thorium from the mona-zite
sands of Travancore-Cochin. With regard to
that I have to make another submission. This
monazite and ilmi-nite sands of Travancore-
Cochin yield a considerable revenue to that
State But the Government of India have now
entered into a contract with a factory which
will pay that State only £25 per ton while the
cost in the market is as much as £250 per ton.
It is not fair that a backward State like the
State of Travancore-Cochin should he
deprived of its legitimate dues in this manner.
Moreover, for processing this material, they
are going to set up the factory not at Alwaye,
not at a place near the area where the materials
are found, but in far off Bombay When people
complain and ask why this plant should not be
located Jn Travancore. very evasive answers
are given, that there is no electric power, no
sulphuric acid etc. etc. and the latest excuse is
that the only atomic expert we have in this
country who, incidentally, is a multi-
millionaire, whose part time hobby is nuclear
physics, will not be able to attend to this
processing if the plant is located away from
Bombay.

PrROF. G. RANGA: Who is that?

SHrr T. V. KAMALASWAMY: Mr.
Bhaba.
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[Shri T. V. Kamalaswami.] Therefore they are
trying to take even this processing plant away
from the State which has got the right to say
that it should be located inside the State

As regards scientific researcn. 1 would
submit that instead of wasting huge amounts
on our national laboratories which so far have
been unable to produce not even the gum for
affixing our postage stamps, on a large scale—
they say they have got to import from abroad
the gum which can be used in all the climates
and wea thers—it will be much better to do
something else than atomic research. It will be
a huge loss if they spend money on
development of atomic energy which even
Russia and other advanced countries have not
been able to do without resorting to espionage
from other States to steal their atomic secrets.
Therefore, Sir, money should not be wasted on
these.

I will say one word about the Five Year
Plan which depends for its fulfilment on the
co-operation between the State and the Centre

MR. DEPUTY CHAIRMAN: How can you
finish in one word?

SHRI RAJAGOPAL NAIDU: He had only
ten minutes. Sir

MR. DEPUTY CHAIRMAN: He has asked
for only ten minutes. He cannot have more
than what he has asked for.

SHRI T. V. KAMALASWAMY: In that
case. I will sit down. Sir. Next time, I will ask
for more, Sir.

SHRI KANHAIYALAL D. VAIDYA
(Madhya Bharatt:

T FegmeTe o 49 (Hey wTE):
TR 9EET, 39 faw 9T e gu
q wrzdq fufrezz @27 #7971
A T T UM AT THE FEAT |
HE WA & FeA7 & [0 F&3 g7
FI T 7 TIIGT AFAT | THF
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T T ATE A1 A § 1 g Fawn
# F WAATAL F TR OC AT 41
2 # T gw faEa w7 § I
RIEUREECRIERIE IR G a0 ol (s
AT AT Fedry g 78 77 7
9% 2 | 59 faua 9¢ a7 %7y @ i
T AIEAT § Ag 97 59T A4 F AT
FATAF T ATTE A a8 99 faeds
T E |

SEl dF WeF WA & AriaT
feafa w1 qeavg 2 & Foiw gowTe &
eI %0 F1 AT G g AT
FIEAT FAIA & FEE TR AL F
TR AT ATFAT FTAT TEAT F
4 A § g A faar & e
e uF et gar & foareat #71
ST § SEr aartEat & qgi #7 Fwdr
FT Fer gt wr 2 1 7@t A Swar
FEr T AT afeg swawgr § g, 9@t
uF fagrs & #faw fres gu @ wa
g1 fre® @ W&l & 9827 /1 Faqr
ITF R AT ATINEEE | HA %
FET FTE] AT FTAT T 47T 212
FTTITITLATL |12 (BT aZE | 7dr
agl, fros % awid ag v swar
FT St o T qar g, 36 1 T@d
gu gt o faEeft famadt oo Sard
I FTAATCFLLE G | A&0 HT oAr
F1 F TIAT AT AT H7 7 fqaar
fraady, arat safFaat 1 faadf aar
@&\ BETO AW AT S 1 AT
# foe o g9 avg Y wrdaré 4 faeft
fraadt @ s @ & w9 awe
#1 feafa w1 wremT 33197 381 9 @rat
# i g @r § 197 29 0w
ar Ffegor g aram s G
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HITH 7HTL AL Frd 10 qowTe & foq
7z wF Afew FEEAT £ | 3H AR
FTHTT T €A1 To7 F T AT A1f8q
aifw 7zt 71 feafy s awm 7 g9
q |

q gFE A qg  9rdAr e fw
o A7z & F7 g0 F 799E AT
AT Wty 7 Fwre Ay feafa 5 s
g7q & fou uF FHEE 99T 97 9
v & gt 31 FFe #1 ferfy Fy o
ot AfEw | g s wAT A A
e 9 T g A A e e
HEq TG FT &1 a1 3197 FT 914 2 |
EHTE W HAT o7 AT g & A wig
™A wEl g arfEATedi  &r
FTod AT ATEl & FET WY | F@i A
AT FT AT F1 Z@HE T FGH A3
FT g30 IAT IAMAT AT I3 A&l H
AT BT A 4 | H Fg AE] qFAr
for 7 srig ATy S &Y AAFC @ AT
ar I & 3T w9 & fou e
gEEama A T wrg
faga & wrgdg fram &1 faa =
7 Irfzr & weg WA §eET 9
FIEAT FHTA F AT AT AT Tl E
FHFRT T T AT QO FH (00T AT ST
arfgr | wer wrea w7y afaw feafa
aHT 721 & (% g AT &Y af & aer
FT I FIEATEAL FT T A7 AT FT
SFAAT HT AT ATAT 92 &7 F¢ o1 77
it # frelt 7 A T G A
ag o wfEaT e 7 awet g
FC G2 | g 2 91 @ #1
agr &1 feafa 7Y 9. st & wedt =
o1 Arfgy Gy f agt 41 g sfa
FUA T AE 919
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A\ o A A @
Al § a7 =TF framwr zr g3 S
R ATA & A g g zw aww
F ATTH ATAT FA9 T T A7 370 &
2 famra & g | g aEE T queE
JEAT F FTH ATAT TEIAT | qEGIEE
F &1 #ru arfgsr ware 7 Sy 0w
STTg g w4 St AN 9 0 famy
FLAAARX AR A B A F@aTT
E & F W T TS A &Y aymr=vad ¢
SIS FL FAGT F 90 TGA EA
oy o #v awrr g A7 S
TEh A1 At g & A ww o
AF T FTET &Y AT TR A AT |
9 4% TR %) 7% § 4f7 29 ¥ a9
AT A1 T F TeAw F o aga
AT AT | = A q F A o wr-
qa fafave ama o1 e sl
FAT AT § 1T 75 Fgar g 5 3%-
Tz F Y7 § FaAT FH 7 o7 e
f ST 71 % 9% Z1T S HIEET 8 @
g7 a7 T 7 &1 19 A7 22w A7 IwlH
g AT feft aFe A arar A 210 @

&1 AT AT ALY a7 Y AT AATL
TAFT ST F2 A E | afew wgt

T GHTA-ATE T G¥4+9 &, THF 3130
FATATE TAT FT qATATL 47 arfafers
e WA amr § foradr 3 A safy
AT AT g § 1 WU g ZL AT
& A1 TN gATT AT TAfT § HzAw
GaT ZT AR |

A% A% HH WEAw  fAfrey
TEET FT AT G w7 faedT i
AEATH AT W FgAT & | IH
Tz 7 faeat e & fou s o
vy g § Sife = 3 AT §
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Feret e Tgrgear @1 TANEET 1
Feat, FoweT 1T ARrE 7 g 3@

ataqié # ITAT§ IF @ T AT
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A gfaar et & 4 § (AT

T & TN § 1 TRl T A
< wreAr @ AAE SEE giadie ¥
FF ATH IFATE | THH SR
w7z § fp ZiwE o swaedn Ty 9%
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T TG gAY ANATE HT IART FH
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g ¥ grne AmfiE T T
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uE FEAT AT | 3gd fagdt o gl
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s AR T § | &@ FFOAT A T
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FrT GOE ¥ ORISR & A A AT
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ara fraey s Ak wizAe fafex
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oY W A AT § TEA FTHY -
" gz 9 & warn get € 1 gW
gr ey § @ ®rEag AT gd w1
T FEHR FTHT FY FrasE qqeql
£ qew feorn g faegi et
FigfE e F ATAOES  (na-
tionalise) F< foram § 1 #&f #7743
T & g T B T gy
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@ forar § wgh 9 5 dex Y arst
T | afg® Tl qeeR ] AT
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F wa 14 7L G | |

oF Y a7 HT T IR A
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& Ty § o agl & waw AN A
A T AT AR ATREL T
FERR G 3 Tga dY I Fgd § AR
7% aga A A & for qurE W
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qER T 7 A1 @A T FE § A
AR W e AT =fgm ) swR
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(redistribution,] F& SR ¥
ffsfgeqaa & 4 B2 ¢ &z
9T uF & 9T ¢ # §Emar §
fr srmgrory feafq & & af
& ot 3d =g o § T E A Rt A
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YY" gty w1 FRWT & 98 W T
S AUAT AT F UF TEG AL 4T,
nF Hzw Tfear Sz vt of A7 T
q faeg w&m #w WOe & 225 4
FfF =T F 9w W 3 e
G3 F A qI FITH AT 9q AW
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FIE1 ®AT §2T T BIE
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Fraw w1 & Iq feafa wr gafEer

Fifog s v azi dara wf & s
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e B o arF ‘R wmEm qoarn
ATET FT ST FH aT5 7 &, I 0T
= (ami social; @7 & wFET
FIOT 1T AT T FT WA qFATE |
afz 37 aedl 1 F9=F F for 07 27
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( Special Reserve Police
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9 FT HT AT THH 79 IAG ZT0F
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FIH Iq AT HT &7 qFaw7 FF
AF 9 T F I ATHIGF
AR AT FRETE g #IT
TISATSAT H ET97 /AT G99 97 77 AT 2 ¢
I FES T AFMEST FEAT AL
TAAA FT TEST FAA FEAET AMET | TH
frzrr #Y 17 af7 a9 Fag 7 AT
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29 33 AT FUE] €A1 A FAT AR
9% 93 AW A9%S 31 ST |
TEATT AT F AT w7 AT
T AT AT E F Swar ¥ qgdw &
fosat arrfer & srrasaar & % war &
AT TRfa G FE A arITEFAr
A1 7z FRfa oY dar Enr srafe s
A fr ga% gue & forl ey fen
AT TETE |

9 AT ¥ 919 ¥ 59 wEaq faw
FT AT FEATE |

[For English translation, see Ap-

pendix IV, Annexure No. 121.]
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SHRI RAJENDRA PRATAP SINHA (Bihar):
Mr. Deputy Chairman, Sir, reference has been
made in this House and also in the other House
regarding the great loss and wastage in our
pub-he expenditure. Sir, the Finance Minister
in his reply said that they were of no
consequence when compared with the
magnitude of the expenditure. Sir, if we look
through the various Reports of the Public
Accounts Committee and of the Auditor
General, such pious hopes of the Finance Min-
ister are belied. 1 shall not exhaust your
patience by referring to them again and again,
but, Sir, I would like to emphasise that all
these Reports underline one basic fact in our
Administration, that is, that there was an
imperative need for greater vigilance in the
administration of our financial control and that
there was infinite room for economy in our
public Administration. Sir, looking
individually, these losses look very small and
insignificant but if we add them up they
assume big proportions. Sir, I would not refer
you to the big scandals and to the great losses
that already have been referred to, but I shall
invite your attention to the day to day losses
that you are being incurred in the
Administration. I will not refer in detail but I
would only refer to one point from the
Auditor's Report of the Defence Services,
1951, and if you go through it you will find
that, not during war-time but even during
peacetime, there are many rat-holes in our
Defence Expenditure and the Audit Report
says: "The Audit, however, feels that had the
instructions of the General Headquarters on the
subject been followed strictly, the uneconomi-
cal operation of the contracts and the
consequent loss to Government could have
been avoided." Sir, I would like to ask the
Finance Minister to look into this report and to
devise a machinery to ensure that there were
no administrative lapses and that the financial
regulations were strictly adhered to so that we
do not have to incur these losses.
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i would like to refer you to the commercial
appendix to the Defence appropriation
accounts. I will refer to only one point.
Reporting on the military farms account, the
Audit has disclosed that the average selling
price of the dairy products from the military
farms to the few civilians and the few civilian
institutions was very much lower than the
price prevailing in the market from other
private farms. Taking, for example, the price
of milk charged by the military farms, it is 5
annas and 9 pies per pound, whereas
Kaventers' milk in Calcutta is priced at 10
annas and in Simla, 8 annas. Similarly, we
find that the butter of the military farm sells at
Rs. 2-14-6 per pound whereas the butter from
other private farms sells at about Rs. 3-6-0 to
Rs. 3-8-0 per pound. Cream from military
farms sells at Rs. 2-13-10 per pound whereas
cream from private farms sells at Rs. 3-6-0 per
pound. I do not know what is the price policy
in regard to these dairy products, but I guess
that they account for the fall in the profits of
the military farms to about Rs. 8 lakhs in one
year's time. | may suggest that the price policy
should be such that the farms, and other
business concerns which are run by the
military, are not put to a loss.

Then, Sir, passing on to the activities of the
Ministry of Production, I find that the
Planning Commission has allocated Rs. 93
crores and 83 lakhs for investment in the
public sector. It is now the policy of the
Government to run its industrial undertakings
as private limited companies registered under
the Indian Companies Act. I gather from the
Planning Commission's report that up to 1953,
in nine of these industrial undertakings which
are registered under the Indian Companies Act
or have been decided to put under private
Limited Companies, the investment comes to
Rs. 40 crores. These private limited companies
are managed by boards of directors composed
of officials and non-officials. The shares are
held by the President of India and also by
directors to whom is allotted






